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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE

BENCH AT CHENNAI

ORGINAL APPLICATION NO.09 OF 2022

IN THE MATTER OF:
1.Pisati Indira Reddy

W /o Late P.Ram Reddy

Aged About 64 years occ: Organic farmer

R/o0 H.No. 183, Sadashiva Heiavens
PeddaAmberpet village, Abdullapurmet Mandal
Ranga Reddy district, Telangana -501505
Mobile No:9391013054

Mail; indiraramayogi@gmail.com

2. Akiti Nikhil Kumar Reddy

S/o Akiti Rama Krishna Reddy

Age About 26 years, H.No.2-6
ChinnaRavirala, Abdullapurmet Mandal
RangareddyDist, Telangana-50 1505
Mobile No. 9666905777

Mail: advsravan@gmail.com ...Applicants

VERSUS

1.Union of India
Rep. by its Secretary Union Ministry of Environment, Forest &CC

IndiraParyavaran Bhavan New Delhi=110003
Phone: 011 24695262,24695265
Mail: secy-moef@nic.in

2.State Environment Impact Assessment Authority
Rep. by its Member Secretary

A-3, Paryavaran Bhavan

Sanath Nagar Industrial Estate

Sanat Nagar, Hyderabad-500018

Mail: ms-tspch@telangana.gov.in

Mobile: 04023887600

3. State of Telangana

Rep. by its Director of Mines Department
Secretariat, Hydcrabad-500022

Mail: dir-mines@ tclangana.gov.in,
secv-mincsm)lclanuana.uov.in,

Mobile No: 04023221766.

4, Telangana State Pollution Control Board
Rep. By its Member Sccretary,

A-3, Paryavaran Bhavan

Sanath Nagar Industrial Eslate Sanat Nagar,
Hyderabad-500018.

Mail: ms-tspchtelangana.gov.in

Mobile: 04023887600
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6. District Collector

District Collector Office, Rangareddy District
Lakadikapool, Hyderabad, Telangana-500004
Mail: collector_rmatelangann.gov.in

Ph: 040-23235642, 23234774

6. District Collector

District Collector Office,
YadadriBhuvanagiri District
Bhuvanagiri, Telangana

Muail: collector-yditelangana.gov.in
Ph: 040-23235642, 23234774

7. Yadadri Stone Crusher

Sy.No. 260, Bandaraviryal
Rep. by its Owner: Buddidha Manish Reddy

Saheb Nagar Kalan, Hayathnagar
Plot No-464,465, Vanasthalipuram
Mobile :9848573399

Telangana- 500070,

8. B.N.R Sand Manufacturing Unit

Sy No. 248, 268, Banda Raviryal

Rep. by its Owner: BudidhaNandhareddy
Saheb Nagar Kalan, Hayathnagar

Plot No-464,465, Vanasthalipuram
Telangana-500070.

Mobile :9848573399

9. Sri Renuka Rock sand Metal Industry
Sy No. 253, Banda Raviryal

Rep. by its Owner: P.Naveen Kumar
H,No-3-5-574, Flat No -402

Himayat Nagar, Hyderabad
Telangana-500029

Mobile :9391190763.

10. Sai Rohit Metal Indsutries

Sy No. 253, Bandaraviryal

Rep. by its Owner: Malakondaiah

Plot No-267 /A, Road No-78Jubilee Hills,

Hyderabad-33. Mobile:9866416632 .
11. Tirumala Rock Sand Manufacturing Unit & Mine,

Rep. by its Owner: BudidhiNandha Reddy
Sy.No. 268, Saheb Nagar Kalan, Hayathnagar
Plot No-464,465, Vanasthalipuram
Telangana-500070.

Mobile :9848573399,
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12. KRC Infra Projects Mine & Stone Crusher

Sy No 268, Bandaraviryal

Rep. by its Owner Smt. K. Swathi,

H. No. 2-3-534/1A/1, Plot No. 27, Sai Nagar Colony
ESI, Hyderabad-500038.

13. Padmavathi Metal Industry

Sy.No. 268, Bandaraviryal

Rep. by its Owner: P.Naveen Kumar
H,No-3-5-574, Flat No -402 Himayat Nagar,
Hyderabad-500029 Mobile :9391 190763

14, Sai baba Metal Industry

Sy No. 268, Bandaraviryal

Rep. by its Owner: PyarasaniBalraju

H.No 13-11-316, Tarnaka, Hyderabad-500007
Mobile: 9866099293

15. Sai Vikas Stone crushing Industries
Sy No. 56,57,58,64, Deshmukhi

Rep. by its Owner: Ch. Surya Narayana
Survey Number 56,57,64

Desmukhi, B.Pochampalle Mandal
Yadadri-Bhuvanagiri District
Telangana,508284

16. Sri Venkata Vhiva Metal Industry

Sy No. 77, 56.64, Deshmukhi

Rep. by its Owner: Guduru Narender Reddy
H.No 1-5-577, Road No-3

New Maruthi Nagar Kothapet, Hyderabad
Telangana, 500060 Mobile:9396751 166

17. Super Fine Sand Hyderabad Pvt Ltd (Mines)

Sy No. 80,81,82,84, Desmukhi Village

Rep. by its Owner: G.Malakondaiah 16-88/1, Flat No-201
Sri Lakshmi Nilayam, Road No-3Sri Krishna Nagar Colony,
Dilsukhnagar, Hyderabad Telangana, 500060

Mobile: 9100145605,

18. Veltech Constructions (Hot Mix Plant)

Rep. by its Owner: Jayasimha Reddy,

Sy No. 203P, Saddupally Village

Abdullapurmet Mandal

Ranga Reddy District, 501505. Mobile:9959899988.

19. S.V Constructions (B.Raghuma Reddy Constructions)
Rep. by its Owner: G.Shekar Reddy

Sy No. 202,203,Saddupally Village,

Abdullapurmet Mandal Ranga reddy District

Telangana ,501505.Mobile:9949266499.
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20. Ambica Infra Company

Rep. by its Owner, Sy No. 200, Saddupally village
Abdullapurmetmandal Rangn Reddy District
Telangann 501505

21, Mayanl Infra Company

Rep. by its Owner Mail: Not avallable
Saddupally Village, Sy No. 207
Abdullapurmet Mandal

Ranga Reddy District-501505

22. P. N. Constructions (Ganesh Constructions)
Rep. by its Owner Sy No. 207, Saddupally village
Abdullapurmetmandal Ranga Reddy District
Telangana, 501505 .

23. S.P.R. Constructions ,Rep. by its Owner
Sy No. 208, Saddupally village Mail: Not available
Abdullapurmetmandal,Ranga Reddy District
Telangana ,501505 .

24. K.Chandrashekar Hot Mix plant

Rep. by its Owner Sy No. 207, Saddupally village
Abdullapurmetmandal Rarga Reddy District
Telangana,SOlSOS.

25. Venkatesh Hot Mix Plant ,Rep. by its Owner,
Sy No. 207, Saddupally village :
Abdullapurmetmandal. Ranga Reddy District
Telangana ,501505

26. Sri Guduru Narender reddy

Sy No. 73 Deshmulkhi .

Rep. by its Owner: Guduru Narender Reddy,
H.No 1-5-577, Road No-3

New MaruthiNagur,Kothapet,

Hyderabad ,'l‘elangnna-SOOOGO.
Mobile:9396751166

27. Alluri estates Pvt Ltd
Rep. by its Owner

Deshmulkhi village
BhudanPochampalli Mandal Y

Telangana-501512 .

adadriBhuvanagiriDist

28. PSK Infrastructures and Projects Private Limited

Hot Mix Plant in Sy.No.79 Desmukhi village

Rep. by ils Owner/ Incharge :P.Prasad
H.No 8-2-248/1/7/51, Panjagutta Telangana,
Hyderabad 500082 Mobile 17799443232
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29, Nagarjuna Hytech Constructions

Hot Mix Plant In Survey Number 78, Desmukhi Village
Rep. by its Owner: K.Janga Reddy

H.No 17-1-391/5/577, Singareni Colony,

Saidabad, Hyderabad, Telangann-500059

Phone No. 040-24076639 ,

30. M/s Rock Crushing Indin Pvt Ltd.
Rep.by its Owner

Sy No. 268, Chinnaraviryala

Abdullapurmet Mandal, Ranga Reddy District.
PIN:501503,

31. Shona Engineers (Mine)

Rep. by its Owner

Sy No. 268, Chinnaraviryala

Abdullapurmet Mandal, Ranga Reddy 501505.

32. B.N.R. Stone Crushers (Mine)
Rep.by. Budida Nanda Reddy
Sy.No. 268, ChinnaRavirala,
Sahab Nagar Kalan, Hayat Nagar
Plot No.464,465, Vanastalipuram
Hyderabad, Telangana-500070
Mobile No. 9848573399.

33. Uday Stone Crushing Pvt Ltd
Sy.No.293/1, Banda Ravirala village
Abdullapurmet Mandal, RangareddyDist

Telangana-501505 ... Respondents

COUNTER AFFIDAVIT FILED BY THE 327 RESPONDENT

I, BudidhiNandha Reddy :

years Rep by its Proprietor M/S B.N.R. Stone Crushers (Mine) Sy.No.
268, ChinnaRavirala Plot No-464/465, Saheb Nagar Kalan, Hayathnagar,
Vanasthalipuram, Telangana -500070.Do hereby solemnly and sincerely

affirms and rﬁake oath and state as follows:

1. [ am the 327 Respondent herein and as such I am well acquainted with

the facts of the case.
2. This respondent denies each and every averment made in the affidavit
filed in support of the application as false and incorrect except those that

are specifically admitted herein in this counter alfidavit.

FOR BNR STQNE CRUSHER
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3. With regard averments made in paragraph 1 of the affidavit is denied as
/ false. It is submitted that this Respondent M/s. BNR Stone Crushers is
having quarry lease in Sy.N0.268 of Chinnaraviryala Vg., valid upto 05-
05-2023 (Anncxure-1) Further, M/s.BNR Sand Manufacturing Unit

(unit of BNR Stone Crushers) has established stone crusher in Sy.No.248

& 268 of ChinnaraviryalaVg., and obtained Consent of the TSPCB under

section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974

and 21/22 of Air (Prevention & Control of Pollution) Act, 1981 as detailed

below.

4. 1t is submitted that the Telangana State Pollution Control Board vide

Order NO.BOO-RR—I/’WSPCB/ZO-HYD/CFE/QO15-4907, dt:07-07-2015

(Annexure-2) issued Consent for Establishment (CFE) to M/s.BNR Sand

Manufacturing Unit for stone crusher in Sy.No.268 & 248 of

Chinnaraviryala Vg., M/s.BNR Sand Manufacturing Unit established the

stone crusher in in Sy.No.268 & 248 of Chinnaraviryala Vg., and

operating the stone crusher with Consent Order No0.800-RR-

I/TSPCB/ZOH/CFO/QO17-2252,dt: 11-12-2017(Annexure-3) valid up to
30-09-2022 issued by the Joint Chief Environmental Engineer, TSPCB.
5. With regard to the averments made in paragraph 2 of the aflfidavit is not

related to this respondent and hénce there are no remarks.

6. With regard averments made in paragraph 3 of the affidavit is denied as

false. It is submitted that this respondent unit has not been issued any
closure order by TSPCB.

7. With regard to the averments made in paragraphs 4 & 5 of the alfidavit is

not related to this respondent and hence there are no remarks.

8. With regard averments made in paragraph 6 of the affidavit is denied as
false. It is submitted that the Joint Chiel Environmental Engineer,

TSPCB vide Order No.15-RR-1/TSPCB/Z0O-HYD/TF/2021-1210, de:20-

FORBNR smﬁ CRUSHER
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12-2021 Annexure-4 issued certain directions to M/s.BNR Sand
Manufacturing Unit for compliance. M/s.BNR Sand Manufacturing Unit
complied with all the directions -issued in the notice dt:20-12-2021 and

vide letter dt:01-01-2022 Annexure-5 submitted compliance report to

the TSPCB.

0. 1t is submitted that the Environmental Engineer, TSPCB vide Order
No.RO.RR-1/TSPCB/2022-1179, dt:10-03-2022 Annexure-6 issued
show cause notice to M/s.BNR Stone Crushers (Mine) for operating
without consent of the Board for causing Air and Water pollution and

calling for explanation within (15) days from the date of receipt of the

show cause notice. The said notice was personally delivered by the

TSPCB staff on 06-04-2022 at quarry site to the Respondents. Hence,

explanation to the show cause notice will be submitted within (15) days

i.e., on or before 20-04-2022 to the Board to drop further action on the

show cause notice as detailed below.

10. It is submitted that the State Government vide G.0.Rt.N0.153,

dt:01-03-2002 Annexure-7 constituted Mining Zone Committee for

Rangareddy District with District Collector/Joint Collector as Chairman;

Representative of Urban Development Authority concerned as Member;

Asst. Director of Survey and Land Records as Member; Environmental

Engineer, Pollution Control Board as Member; Nominee of Director,

Mines Safety Region, Hyderabad as Member; Representative of AP Stone
Crusher Owner’s Association as Member and Asst. Director of Mines

&Geology as Member Convener to identify lands for Mining Zone for

exclusive quarrying of stone and construction material, wherein activity

other than quarrying is prohibited. Once an area is identified as Mining
Zone, no permission for house construction shall be allowed around the
Mining Zone. The Mining Zone Committee shall consider all relevant

aspects such as Safety, Environmental protection etc., for lands

identified as Mining Zone. FOR BNR STON% CRUSHER
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£ 1.1, It is submitted that the Mining Zone Commiltee identified
/ Ac.670.29Gts of arca in Sy.No.268 of Bandaraviryala Village for creation
£ ' of Mining Zone following the orders of the Hon’ble Supreme Court in Civil
,. Appeals No.1907 & 1908 of 2000, dt:12-12-2063 wherein Supreme Court
delivered judgment allowing quarrying / crushing operations beyond
1Km from any water body / lake reservoir and 500Mts from human
habitation. The Mining Zone Committee on 31-10-2005 reviewed the
matter and submitted proposals to the Government, through Director of
Mines & Geology for publication of notification in official Gazcttee to
declare the area Ac.670.29Gts in Sy.No.268 of Bandaraviryalaas Mining
Zone. The Environmental Engineer, State PCB who is also member
of Mining Zone Committee present during mining zone committee
review meeting on 31-10-2005 has given clearance for declaring
Ac.670.29Gts as' Mining Zone.The quarry lease holders, whose quarry
leases are cancelled elsewhere under public interest are to be
rehabilitated in Bandaraviryala Mining Zone. The State Government
after careful consideration of the proposals, vide G.0.Ms.No.89, dt:22-03-
2006 Annexure-8 declared over an extent of Ac.670.29Gts falling in
Sy.No.268 of Bandaraviryala Village as Mining Zone with the following
conditions.

1. In the Mining Zone all other activities other than quarrying will be

prohibited.

2. No permission for house construction shall be allowed around the

Mining Zone. Plantation shall be taken up in this area on top priority
and maintained properly.
3. The Mining Zone shall be exclusively for quarrying of road metal and

other material being use in construction activities etc.,

The Government also stipulated fellowing conditions in regard to

blasting and environmental measures and for strict implementation of

maintaining of safe environment.

FOR BNR STONE CRUSHER |
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ii. Taking steps for forestation in the peripheral zones asg green belt

and its proper maintenance.

iii. Maintaining of the roads.
iv, Preventing indiscriminate quarrying other than the area carmarked
for quarrying purposes within the Mining Zones.
12.

It is submitted that the State Government vide G.0.Ms.No.138,
dt:07-06-2007, G.0.Ms.No.294, dt:14-11-2007 and G.0.Ms.No.349,
dt:15-12-2007 (Annexure-9 to 11) allotted quarry leases over an extent
of Ac.510.45Gts including Ac.100.45 area covering green belt; common
area and internal roads in Sy.No0.268 of Bandaraviryala Mining Zone in
the year 2008 for (15) years period from 2008 to 2023 to (41) quarry
tease holders / firms, whose quarry leases were cancelled under public

interest as rehabilitation measures with following conditions.

a) Sprinkling of water for dust control during crushing operations.

b) Taking steps for forestation in-the peripheral zones as green belt and
its proper maintenance.

c) The allot tee shall pay and maintain internal roads for transportation
from quarry to crushing units and in between the quarries / crushers

at their own cost.

13. It is submitted that the (2) individual quarry lease holders / firms
were rehabilitated and granted (2) quarry leases in Sy.No.268 of
Bandaraviryala Mining Zone in the year 2008 for a period of (15) years
from 2008 to 2023. Subsequently, the (2) quarry leases were
transferred, merged and amalgamated as (1) quarry lease over an
extent of Ac.24.90 and valid upto 05-05-2023 in favour of M/s.BNR
Stone Crushers for systematic and scientific quarrying.

14'. It is submitted that the State Government vide G.0.Ms.No.89, dt:
22-03-2006 declared Ac.670.29Gts of area in Sy.No.268 of
Bandaraviryala as Mining Zone as per the Supreme Court judgment

FOR BNR STONE CRUSHER
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issued in Civil Appeals No.1907 & 1908 of 2000, dt:12-12-2003 with
certain conditions for protection of Environment, Safety clc.,

15. It is submitted that the MoEF of Central Government fssued EIA
notification No.1533, dt:14-09-2006 i.c., after declaration of
Bandaraviryala Mining Zone on 22-03-2006. The State Government
vide G.0.Ms.No0.48, dt:26-07-2017 Annexure-12 issued amendments to
Rule (7) of Telangana State Minor Mineral Concession Rules, 1966 for
adoption of the concept of quarry plan for existing minor mincral
including for stone & metal in order to comply with the notifications
issued by the Ministry of Environment, Forest and Climate Change,
Government of India, facilitating issuance of Environment Clearance
both at the State Level and the Central Level Environment Impact
Assessment Authority basing on the extent for a §ing1e quarry lease or
leases in cluster vide S.0.141 (E), dt:15-01-2016, S.0.190(E),dt:20-01-

2016 and S.0.2269(E),dt:01-07-2016.

The amended Rul.e 7 of Telz;.hgana State Minor Mineral Concession
Rules, 1966 briefly as follows:

7(A) Quarry Plan:-The Quarry plan is a document which prescribes
the methbdology for conduct of operations for extraction of minerals
including stone & metal. Every lease holder shall invariably carry
out operations as per the Quarry Plan.

7(B) Quarry Plan is a pre-requisite for quarry operations:- Quarry
Plan is a pre-requisite for systematic and scientific development of
mineral deposits of open cast. The quarry operations shall be
undertaken in accordance with the self-certified Quarry Plan
prepared by Recoénized Quéliﬁed Person (RQP) duly scrutinized by
the Deputy Director of Mines & Geology concerned.

7(B)(i):-for systematic and scientific development of mineral deposits,
open cast quarry operations shall be undertaken in accordance with

FOR BNR STONQCRUSHER '
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Geology for Scrutiny,

ELIGIBILITY CRITERIA FOR PREPARATION OF UARRY PLAN:

Mlmng Engineers and Geologists having Degree in Mining Engineer
or Post G.raduate in Geology registered with Department of Mines &
Geology are eligible for preparation of quarry plan. The quarry plan
shall be prepared broadly following the model format given in Form
‘W’ (Annexure-13)

16. It is submitted that the Deputy Director .of Mines & Geology
concerned shall scrutinize the quarry plan submitted by the lease
holder. The Approved Mining Plan (AMP) issued by the Mines & Geology
Departments is 'pre-r_equisite for obtaining EC from SEIAA. There is no
provision in TSMMC Rules, 1966 for issue of AMP for stone & metal
quarries by Mines & Geology Department. The State Government vide

G.0.Ms.No.48, dt:26-07-2017 amended the Rule 7 of TSMMC Rules,

1966 for issue of Scrutinized Quarry Plan (SQP) only.

17. It is submitted that after amendment of Rule 7 of TSMMC Rules,
1966 vide G.0.Ms.No.48, dt:26-07-2017, this Respondent got prepared
the Quarry Plan by RQP for the quarry lease and submitted the same
on 20-12 2017to the Deputy Director of Mines & Geology, Hyderabad
for scrutiny. The Deputy Director of Mines & Geology, Hyderabad vide
Lr.No.4978/QP/RR/2017,dt:27_-12-2017 (Annexure-14) issued Scrutinized
Quarry Plan (SQP) for the quarry lease to this Respondent. Alter issue
of SQP by the Deputy Director of Mines & Geology, Hyderabad, this

Respondent without delay engaged EC Consultant and on 08-04-2018

uploaded the proposals along with SQP in t}go&Oéﬁh QTBNE? S HER
=
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Environmental Impact Assessment Authority (SEIAA) for issue of EC

and acknowledgment slips  TOR application  for  proposal

No.SIA/TG/MIN/23852/2018,  dt:08-04-2018 (Annexure-15)was

issued to the Respondent. The SEIAA not considered the SQP

submitted by this respondent and sought insisted the approved mining

plan It is submitted that this Respondent approached the Mines &

Geology Department [or AMP and the Mines & Geology Department
clarified that SQP only is issued under Rule 7(B)(ii) of TSMMC Rules,

1966 and there is no provision for issue of AMP in TSMMC Rules, 1966.

Subsequently, the SEIAA after clarification from the Mines & Geology

Department is considering SQP without insisting of AMP. Therefore, the

Respondent' Re Submitted the SQP before the SEIAA on 05-04-2022
r issue of EC and the same is under process at SEIAA. The

MIN/23852/2018 (Annexure-16)

fo

acknowledgment slip No.SIA /TG/

itted that the main cause for delay of {4) years in

as the SEIAA (MOEF& CC)

18. It is subm

processing of my proposals for issue of ECis

not considered the SQP issued by the Mines & Geology Department and

sought insisted for AMP and for which there is no provision in
Telangana State Minor Mineral Concession Rules, 1966. After issue of
Environmental Clearance by MOEF& CC, immediately CFE & CFO will

be obtained from the Board. It is further submitted this respondent are
regularly spirinkling water on all Haul roads of quarry and during

quarry operations for suppression of dust and control of air pollution.

The connected photos showing sprinkling of water on haul roads,

quarry working faces etc., are herewith enclosed as evidence

(Annexure-17 )

19. It is submitted that this Respondent granted quarry lease in
Bandaraviryala Mining Zone and Mining Zone was declared as per
Environmental normé issued il.'I Supreme Court orders dt: 12-12-2003
in Civil Appeal No.1907 & 1908. Further, the Respondent implemented

all the relevant conditions stipulated in G.0O.Ms.No.89, dt:22-03-2006

£CR BNR STONE\CiUSH
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for strict implementation for maointaining of safe environment as

detailed below:

i. Sprinkling of water for dust control.
ii. Taking steps for forestation in the peripheral zones as
green belt and its proper maintenance.

iii.  Maintaining of the roads.
iv.  Prevenling indiscriminale quarrying other than the arca
carmarked for quarrying purposes within the Mining
Zones,
20. It is submitted that this Respondent is implementing the EC

norms, guidelines for protection and safety of Environment as detailed

in SQP. The Respondent is systematically quarrying the stone and

scientifically developing the quarry as per SQP for obtaining EC from

SEIAA. The ‘quarry lease area is not a forest land and not in vicinity of

forest area. The top soil generated during quarrying is used for

development of green Dbelt in quarry lease granted to them Dbesides

Ac.100.0 area covering green belt, common area and internal roads in

Mining Zone. The waste material produced during quarrying is utilized

for development of internal roads in the Mining Zone as a part of Waste

Management Plan. The ground water table occurs at a depth of 100Mts

below ground level and the ciuarry workings are confined to 10 to
15mts which is above to the water table area. Hence, there is no impact

of quarrying on ground water regime in the area. Since, the quarrying

operations are confined to massive sheet rock; there is no seepage/

infiltration of running / surface water to the ground water. Further, the

quarrying operations are well above the ground water table. The water
collected in the quarry pits during rainy season is utilized for sprinkling
on the Haul roads of quarry and for watering of plants.

 This respondent regularly sprinkling water on all Haul roads of
quarry and during quarry operations for suppression of dust and
control of air pollution., The connected photos (Annexure-17

showing sprinkling of water on haul roads, quarry working faces

etc., are herewith enclosed as evidence.
FOR BNR STONE CRUSHER

Propnetor
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years as the SEIAA not considered the SQP issued &v the Mimes &
Geology Deparunent and sough: insisied for AMP 2nd for which there is

no provision in TSMMC Rulss, 1G85
22. It is submitted that the above zopBoation is caz—= np before the
Hon'ble Nationzl Green Tribunel (8Z) Crennai on 18-01-2022 on the éay

10. In order to ascertain the genuineness of the allegzticns made
in the application, we feel 'it appropriate to appcint a Joint
Committee comprising of (i) a Senior Officer from the Ministry of
Environment, Forests & Climate Change [MoEF&CC), Intsgruated
Regional Office, Hyderabad, (iijJa Senior Officer from the Stats Lerel
Impact Assessment Authority (SELid) — Telangana, {{ifjla Senior
Officer from the Directorate of Mines and Geology, Telangana as
deputed by its Director, (ivja Senior Officer from the Telangana
State Pollution Control Board as deputed by its Chairman/XMember

Secretary and(uv) District Collectors of Ranga Reddy District and

\ -~
FOR BNR STONE CRUSHER

-

X

Propnatdr
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Yadadri - Bhuvanagiri District to inspect the area in question and
submit a factual as well as action taken report, tf there is any
violation found. After inspection the joint committee have filed the

report before this Hon'ble  tribunal on 22-04-2022 read as Para 6 as

follows;-

6. Observations of the Joint Committce (As per TOR):

i. The Number of such units operating in those areas:

It is humbly submitted that the total number of units in the mining zone are

as given below:

a Number of Stone crushing Units: 14 (Rangaredrlydislrict} + 3

(YadadriBhuvanagiri district)

b. Number of Hot mix plants: 9 (Ranga reddy district) +2

(YadadriBhuu_anagin‘ district)

c. Number ofQuarries-24 (Rangareddydistrict}+’/' (YadadriBi'luuanagiri

district)

ii. Whether all the units are having necessary permissions and

clearances as per the environmental laws:

It is submitted that mining zone area is existed prior to the EIA

notification 2006. Total number of quarries existed are 31. All of them have

obtained quarry leases from Mines and Geology Department. Telangana.

Out of 31 quarry leases, three (03) lease holders have obtained
environmental clearance (Annexure-A). Three (37 quarry lease holders have
not applied for EC and the remaining 25lease holders have apglied Jor
environmental clearance under violation category as per the MoEF&CC
S.0. 804, dated 14.03.2017. However, 13 applications were returned to
the proponents due to short comings. 12 No. of Quarries submitted
additional information in the first week of April 2022 and it will be
reviewed by the SEAC & SEIAA. FOR BNR ST} E CRUSHER

—

Proprietor
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All the operating 16 stone crushers in the area having valid consents Jrom
TSPCB and one stone crusher. was issued with closure orders (List
enclosed-Annexure B).

The total number of Hot Mix Plants existed in those area is 11, Out of
which one um.'t is not obtained CFO and remaining 10 units have obtained
CFO. However, TSPCB hus issued closure orders to 9 unils for not

complying with the CFO conditions (Annexure C).

il If they are having such permissions, whether there is any violation

of the conditions imposed/ committed by the party respondents:

e Show cause notices issued by T SPCB to the 29 Quarries for not having

valid CFO (Annexure-D).

ng unit (Annexure

o TSPCB has issued closure orders to one stone crushi

B).

TSPCB has issued closure orders to 9 hot mix units for not complying

with the CFO conditions (Annexure C).

iv. Whether the pollution control mechanisms provided by them are

sufficient to miiigat_e the situation of pollution being caused on

account of their operations:

The main allegations of applicant are dust deposition, loss of agricultural

income and health issues due to crushing units and transportation. All the

stone crusher units have provided green belt, winc breaking walls, dust

bunkers, water sprinklers. However, the following may be provided to
mitigate the dust pollution. FOR BNR ST(&ECEUSHER

Proprietor
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« Three tier green belt around the units and along the approach road needs

to be improved.

+» The height of Wind breala'rzg walls needs (o e increased around stone

aggregates/sand storage bunkers.

« Dust bunkers provided at the unloading points needs 1o be covered with

GI/ MS sheets.

V. Whether any cumulative impact assessment has been done by

the authorities before permitting such large scale establishment of

units in those areas:

Environmental Impact assessments have not been carried out for the

Mining zone as it was declared vide G.0.Ms.No.89,dated 22.03.2006
i.e.prior to the EIA Notification, 2006.

The committee iS of view that, Environmental Impact Assessment may be

carried out tilrough CSIR-NEERI/ any recognized institute to assess the

curnulative impact of the project for appropriate recommendations for

remedial measures.

vi. Whether the ambient air quality in that area is in conformity

with the standard provided:
TSPCB has carried out Ambient Air quality monitoring in the area on
10.03.2022 to assess the Ambient Air quality. As per the report, the

monitored are parameters within prescribed limits (Annexure-E)

vii. If the pollution control mechanism provided by the unit is not

sufficient to meet the situation, what is the nature of the

FOR BNR S‘P\gNE CRUSHER
=

Propnetor
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Aari -
griculture activity was abandoned about 02 years ago. Agricultural report
is en

closed (Annexure-F). There are other paddy fields around the mnng

: : .
one area which are found to be good. There is no impact observed on the

other fields.

Further, the Committee is view of that the petitioner may be directed to
cultivate other crops recommended in the agricultural report and n

consultation with agricultural officer of the area for better yield.

ix. Whether any excess mining has been done by the quarry
operators encroaching into the neighboring areas and the areas
other than the permitted area as per the mining lease and
permissions (if any) granted and if so, what is the quantum of
compensation that has to be realized from such persons who are

violating the norms:

The Joint Committee ‘has visited all the quarty leases represented in
0.A.No.9 by the applicant. The Surveyor of Mines Department was also
presernt and verified the poundaries of the quarry leases and found that
the lease holders are working within the granted area as per the executed

sketch and no illegal quarrying is noticed.

X. The Joint committee is also directed to ascertain the compensation
payable for the violations committed by them, apart from assessing cost of
restoration of damage caused to the environment and if there 1s any
violation found, what is the nature of action taken by the regulators

against such violators:

The quarry lease holders have submitted application for environmental

clearance to SEIAA, Telangana. Credible action may be initiated as per

FOR BNR @cmsnen
’—;——:&:-;fc:__. {

Propnetor
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22

Minis 9.
inistry OM., 22-21/2020-IA1II dated 07.07.2021 and O.M.22-21/2020
IAI(E 138949) dated 28.01.2022 (Annexure-G)
23. It is i i

is submitted that this respondent is complying with all the

dir i i r :
ections issued by the PSPCB. This respondent is not guilty of any acls
causi ‘buti :

using or contribution to pollution.  This respondent has all the

nec . .
essary consent and permissions to operate the unit. It is submitted

that the above OA has been filed with false and incorrect facts as against

this respondent. There is no cause of aclion against this respondent.
24. It is submitted that this respondent craves lecave of this Hon’ble

Tribunal to raise additional counter in the course of procecdings, if

required.
bly prayed that this Hon'ble

0. 9 of 2022

In the above circumstances, it is hum

<EMPT to this respondent in O.A. N

Tribunal may be pleased to E
ble Tribunal may deem fit

and pass such further or other orders as this Hon
mstances of the case and thus render justice.

and proper in the facts and circu

Solemnly affirmed at Hyderabad
BEFORE ME

on this the 13thday of May , 2022
and signed his name in my presence. Advocate

VERIFICATION

Nandha Reddy, the 32nd respondent herein, do hereby verify

I, Budidhi
ve mentioned paragraphs based on I

ecords

t what are all stated in the abo
the best of my knowledge an

tha
d belief.

and information are true to

e 13th day of May 2022 at Hyderabad.

Verified on th
FOR BNR sTO

DEPONENT
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GOVERHN ANA
PROCEEDEINGS OF THE ASST, Qi SH O )  GEOLOGY:: RANGAREDDY
PRESENT: K.RAMACH A JASST, DIRECTOR

ceedings No.2506/0 /S&M R hs s g8 - Dt:15-09-2017

v
P S

Sub: Mines & Quarries-(3) Quarry leases for Stone & Metal over an
extent of Ac.12.0 (Block No.26A & 27A) of quarry area, Ac.8.0
(Block No.27B & 27B) and the common area of Ac.4.90 in
Sy.No.268 of Chinnaraviryala village, Abdulalpurmet Mandal,
Rangareddy District of M/s.BNR Stone Crushers,
Prop.Sri.B.Nanda Reddy - Amalgamation of the (2) quarry
leases with Co-terminus of quarry lease period on 05.05.2023~
Execution of quarry lease deed-Orders-Issued.

Ref: 1. DDM&G, Hyd Procgs.No.2188/TQL//RR/2017, dt:28-06-2017,
2 DDM&G, Hyd Procgs.No.2123/TQL/RR/2017, dt:28-06-2017.

3. ADM&G, RR Dist,, Procgs.No.1364/TQL/S&M/17, dt:20-07-2017.
4. ADM&G, RR Dist., Procgs.No.lBBB/TQL/S&M/l7, dt:20-07-2017
5. DDM&G, Hyd Procgs.No.2506/AMG/RR/2017, dt:16-08-2017.

6 Lr.No.Nil, Dt:15.09.2017 from M/s.BNR Stone Crushers,

Prop.Sri.B.Nanda Reddy. :
i
ORDER:

Through the reference st cited, tha Deputy Director of Mines & Geology,
Hyderabad accorded for amalgamation of (2) quarry leases for stone & metal
over an extent of Ac.12.0 (Block No.26a & 27A) of quarry area, Ac.8.0 (Block
No.27B & 27B) and the common area of AcC.4.90 in Sy.N0.268 of
Chinnaraviryala village, Abduialpurmet.Mandal, Rangareddy District of M/s.BNR
Stone Crushers, Prop.Sri.B.Nanda Reddy with Co-terminus of quarry lease

period upto 05-05-2023 under Rule 38 of Mineral Concession Rules, 1960 and
31(ix) of TSMMC Rules, 1966. : :

cited requested to execute the quarry lease for stone & metal in Sy.No.268 of
Chinnaraviryala Village, Hayathnagar Mandal, Rangareddy District as per
TSMMC Rules’ 1966,

Ac.12.C (Block No.26A & 27AR) of quarry area, Ac.8.0 (Block No.268 &
27B) carmarked for establishment of crusher and the common area of Ac.4.90
covering total extent of Acres 24.90 In Sy.No.268 of Chinnaraviryala village,
Abdulalpurmet Mandal, Rangareddy District with a Periodgupto: 05.05.2023
subject to conditions specified in the appendix of the original sanction order,

The lessee should erect & maintain permanent boundary pillars around
the ‘Amalgamated’ quarry lease area at his Own cost. The lessee should
transport the mineral under dispatch permits issued by this office. The lessee
should operate the quarry and conduct the business in compliance with various
State and Centra) Government Rules, '

The lessee srould abide by the conditions laid down in Form-G and
conditions as per Telangana State Minor Mineral Concession Rules, 1966 and
conditions putforth by the Deputy Director of Mines & Geology, Hyderabad in
the original grant proceedings ang also the amalgamation orders, The lease

hql.der.shau take measures for reclamation of the quarried area for further
utilization at hijs own cnst : :
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The lessee shall register the lease deed in Sub-Registrar concerned and

i

to furnish the original to this office immediately.

" Asst.Dirdetor of Mines & Geology, -

Rangareddy District.

2hios

M/s.BNR Stone Crushers, Mg. Partner Sri.B.Narida Reddy, H.No.17-1-386/88, SN
Reddy Nagar Colony, Champapet, Hyderabad

Copy submitted to the Director of Mines & Geology, Hyderabad alongwith
lease deed for favour of kind information.

Copy submitted to the Deputy Director of Mines & Geology, Hyderabad
alongwith lease deed for favour of kind information.

Copy submitted to the Director Mines & Safety, Region No.2, 7% Floor, CGO
Towers, Kavadiguda, Secunderabad-500080.

Copy to the Tahasildar, Abdullapurmet Mandal, Ranga Reddy District.

21
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v i TELANGANA STATE POLLUTION CONTROL BOARD

N e ZONAL OFFICE: HYDERABAD
b ===
R4
i T, , H.No.6-3-1219, Sy.No.T'S No.1 Part,

-/~ "RRavinder Reddy *

Joint Chief Environmental Engineer (FAC) Block - C, Ward No.91,

Near Country Club, Uma Nagar,
Begumpet, Hyderabad
Emailthyd.zo jeee@peb.ap.gov.in

§
:f,

BY REGD. POST WITH ACK. DUE

// CONSENT ORDER FOR EST ABLISHMENT

Order No.800-RR-I/TSPCB/Z,0-HYD/CFE/2015 Uo7 Date:07.07.2015

Sub: PCB — ZOH — TS-iPASS - CONSENT FOR ESTABLISHMENT (CFE) — M/s. BNR
Sand Manufacturing Unit (A Unit of BNR Stone Crushers), Sy.No.263 & 248,
Chinnaravirala (V), Hayathnagar (M), Rangareddy District — Consent for
Establishment of the Board under Sec.25 of Water (Prevention and Control of Pollution)
Act, 1974 and under Sec.21 of Air (Prevention and Control of Polluticn) Act, 1981 —
Issued — Reg' - :

" Ref: 1. Industry’s CFE application received on through DIC on 01.07.2015 at TSPCB, RO-
1, Rangareddy District '
e 2. TSPCB, RO-I, Rangareddy District verification report dt.06.07.2015 and received by
f Zonal Office, Hyderabad on 06.07.2015.

* ’ 3. CFE Committee meeting held on 06.07.2015 at TSPCB, Zonal Office, Hyderabad.
; *0Ock R
= 1. In the reference cited, an application Was submitted to the Board seeking Consent for

Establishment (CFE) to set up stone crusher (Sand Unit) with production capacities as mentioned
- below, with a proposed project cost of Rs.6.50 Crores (Rupees Six Crores and Fifty Lakhs
only).

Proposed Product : Quantity
Manufacturing of sand 6,00,000 Tons/Annum”

2. As per the application, the above activity is to be located at Sy.No.268 & 248, Chinnaravirala
(V), Hayathnagar (M), Rangareddy District. ;

3. . The above site was inspected by the Environmental Engineer, T.S.Pollution Control Board,
Regional Office-1, Rangureddy District, on 04.07.2015 and found that the industry is surrounded
by East: Rocky Land; West: Hillocks; North: Sy.No.268; South: Hillocks,

4. The Board, after careful scrutiny of the application, verification report of Regional Officer, RO-],
Rangareddy District, recommendation by the CFE Committee meeting held on 06.07.2015 at
TSPCB, Zonal Office, Hyderabad, hereby issues CONSENT FOR ESTABLISIHMENT to the
industry, under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and under
Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules made there
under. This Order is issued to manufacture the producis mentioned at para (I) only.
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" Encl: Schedules “A & B”,
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o
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1 ' W l
5. This Consent Order now issued is subject to the conditions mentioned in Schedule A any
Schedule 'B'., )

6.  This order is issued from pollution control point of view oniy. Zoning and other regulations are
not considered.

P At o ey
JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)
v

To :

Sri B.Nanda Reddy,

C/o. M/s. BNR Sand Manufacturing Unit,
(A Unit of BNR Stone Crushers),

D.No.1 7-1-386/1/88, SN Reddy Nagar,
Vaishali Nagar, Champapet,
Sargornagar (M), Rangareddy District

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information, i
Copy to the General Manager, District Industries Centre, Balanagar, Rangareddy District for )
information. : et
Copy to the Environmental Engineer, Regional Office-], Rangareddy District for information and :
necessary action. b

k&mﬂmm_ e
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SCUEBULE - A .

\\;\nm metens with necessary pipestine shall be provided for assessing the quantity of water
urad for cach otihie parposes mentioned balow,

ac hadustaal eooling,
b Domestic purposes,
o Precessing Whereby water gets polluted and pollutants are casily bio-degradable.

The ndustiy shall provide awinimn stack height (1) o the DG sets as per the following
formta,

B~ 0+ 00 SQRTRV A .
NVA = Total generation capacity, b= Height of building where DG Set is installed.

The aenetator shall b fastabled o a closed srea with a sitencer and suitable noise ebsorption
A sters, The ambient noise tevel shall not exeeed 78 dB{A) during day time and 70 dB(A)
ding pight e measied tvm o distanee of Smtes from the DG Set,

The indistiy shall install and commission appropuiate control and ventilation system for
contreiling the ate pollution,

The ndustry shall take appropriate measures o ensure that the ground level concentrations
shall & \xp!\ with wevised National Ambient Quality Norms notified by MoE&F, Gol on
HAR § MLV

Floor washing shall be admitted into the effluent collection system only and shall not be

allowad to find thete Wiy in storm deaius or open areas, The wpphc ant shall maintain good

house Revping both within the factory and in the premises.  All pipe valves, sewers, and
dradus shall be leak proott :

The solid waste avising in the promises shall be proparly collected and disposed oft,
There shatl not be any perceptible odour outside the industey's premises,

Al the mles and rwepulations notitied by Mindstry of Environment and Forests, Govt., of India
tn respavt of notse pollution centrol meastres shall be followed to avoid nuisance to public,
The proponent shadl take measures W comply with the provisions laid down under Noise
potl e (Repulation and Control) Amendiment Rules, 2010 dated 11.01.2010 issued by
\!\‘2\\§ Gol o contted the beise to the preseribed lovels,

The :qsphg aut shall obtain Consents for operation regutacdy from TSPCB, as required Under
e, 23720 of the Water (PRC of P Aty 197+ and Under See. 21722 of the Air (P&C of P)
;\ L LOSE, for opertion of the tndustey, befive starting teial production.  The Consent for
Operation will be accondad only after ensuring complinnee of all the conditions stipulated in
s under,

’/,

The appiivant shall comply with and carrvout conditions issued by the Board in this con nsent :
onder serupatousty,  The applicant s Hable for legal action as per the provisions of the

refevant Acts in case of nocamplianes of any conditions of the consent onder,

Notwithstanding anything contained in (hi\" conditional tetter or consent, the Boand hereby
reserves s right and power Under See, 27(2) of Water (Prevention and Control of }\\uwmg
Act 1974 and Under Sec2t (B of Ade (Drevention and Control of Pollution) Act, 1981 to
review any or all the condittions impoxad herein and © make such alternation as deened tit
and stipalate any additonal conditions for the purpose of the Act by the Boand,

The applivant shall exhibit the consent of the Boand i the fictory premises at a conspicuous
place for the Information of the specting otficers of ditferent dqmmm ns,

Telangana State Pollution Contol Boand teserves the vight o weview, impose additional
codition or conditions, revoie, change or alter the enms and conditions of this Order. Also
the Boand reserves the right o withdwaw the CFE without any prejudive? notice on receiving
any complaings by the Boand reganding Eavirommental Pallution problems caused by the
industey

The tndustry s Hable o pay compensation (o auy cuvivomuental damage caused by it, as fixed
by the Collector mnd Disteict Magistrate as civi! Habilin.
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Rain Water Harvesting (RWIH) structure (s) shall be established on the plant site so thay (g,
ground water is recharged by the storm water.,

The industry shall comply with Rules & Regulations notified by Ministry of Law and Justice,
Govt. of India, regarding the Public Liability Insurance Act, 1991.

Any persen agprieved by an order made by the Siate Board under Section 25, Section 26,
)

Section 27 of Water Act. 1974 or Section 21 of Air Act, 1981 may within thirty days from the

date on which the onder is communicated to him, prefer an appeal as per Telangana State Water
rales, 1976 and Air Rules 1982, 1o such awthority (herein after referred to as the Appellate
Authonty) vonstituted under Section 28 of the Water (preveition and Control of Pollution) Act,
1974 and Section 31 of the Air (Prevention and Control of Pollution) Act, 1931,

SCHEDULE -

This order is valid for a period of 5 years from the date of issue,
The industry shall report progress on im

b : plementation of the project to this office and
1.8 Pollinion Control Board, Region

al Office-I, Rangareddy District regularly.
The source of water is Bore w

: ell and the maximum permitted water consumption shall not
exceed the following quantities. '

P

S. Purpose Total (KLD)
No.
1. Process & Washes (Water 2.0 &
Spraying) .
2z Domestic 1.0 -
Total 3.0KLD

The maximum wast2 water generation (KLD) shall not exceed the following: {

| S. Wastewater gencration Proposed :
| No. (KLD)
[ 1. Domestic 0.8
i Tatal 0.8 KLD
Effluent source Standards to Mode of final disposal
be complied .
Domestic (0.8 KLDj} —- Septic Tank followed by soak pit

The industry shall provide claddiug to the vibrating screen so as 1o arrest the dust emissions.

The industry shall cover the screen with M.S. Sheets and a fan connected with moior to
extract the dust generated during screening operations, should be installed. Dust should be
vented out into 2 chamber wherein water sprinkiers shall be permitted for dust suppression.

The industry shall provide clevated closed bunker should be constructed for collection of
dust and the dust conveyor should be fully covered with M.S. Sheets. The loading of dust
should be directly done into the trucks, which should be brought below the bunker bins.

The industry shall provide temporary water sprinklers at the time of un-loading of the raw
material from the truck / tipper.

The industry shall provide water sprinkiers on the conveyor carrying raw rx}a!ena!s fron-;_
bunker/ bin to the crusher. The water should be sprayed in the form of mist with the help o
a motor. The industry shall provide water meter with recording facility to record the water
used for sprinkler system,

: 1 S 7 dust
The industry shall construct wind breaking walls around the crusher to prevent
spreading 1o the surzounding areas,

. The industry shall construct BT road from quarry 1o stone crushing unit.

The industry shall construct metal roads within the premises.
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13, The industry shall carryout regular eleaning and wetting of* the ground within the premises,

" 14, The industry shall develop § mtrs. width of green belt along the boundary of the site in the 50

J . mirs, widih buffer zone of the stone-crushing unit. This green belt shall be developed on

/ _ outer side of the bufter zone so as 1o act us o bavrier, ~

15. The suspended, particulate matter measured between dritrs and IOl_ut;fs from any processes
equipment of a stone erushing unit shall not exceed 600 micrograms/m®.

16, The industry shall not canse sy aiv poliution / dust nuisance to the surrounding environment,

17, The industey shall comply with all the Rules and Regulations specified in Water (P&C of P)
Act, 1974, Air (P&C of Y Act, 1981 and Hozardous Wasles (Management, Handling and
Transboundary Movement) Rules, 2008 and their smendments issued thereoll

18, The industry shall not manufacture any extra producls or extra capacities without obtaining
CFR/ICFO of the Bourd,

19, The industry shall not take up trial production for propoesed activity without obtaining
Consent for Operation of the Board,

20. Rain Water Harvesting (RWH) structure (8) shall be established on the plant site so that the
pround water is recharged by the storm waler.

21. The industry shall comply with Rules & Regulations notified by Ministry of Law and Justice,
Govt. of India, regarding the Public Liability Insurance Act, 1991,

22, The industry shall comply with all the directions issued by the Board from time to time.

23. Concealing the factual data or submission of false information / fabricated data and failure to
comply with any of the conditions mentioned in this order may result in withdrawal of this order
and attract action under the provisions of relevant pollution control Acts.

24. The Board reserves its right 1o modify above conditions or stipulate any further conditions and
to take action including revoke of this order in the interest of environment protection.

= 25: This Order is issued to the industry without prejudice ta the action taken by the Task Force of
the Board.

ISl [y
JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)

j&/ .
To

M/s. BNR Sand Manufacturing Unit
(A Unit of BNR Stone Crushers),
Sy.No.268 & 248, Chinnaravirala (V),
Fayathnagar (M), Rangareddy District
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. _7’”;_:'2: TELANGANA STATE POLLUTION CONTROL BOARD
R ZONAL OFFICE: HYDERABAD
A V)4 ‘

s
R. Ravinder Reddy H.No.6-3-1219, T.S.No.1, Part, Block "C",

Joint Chief Environmental Engineer Ward No.91, Begumpet, Umanagar,
: Near Country Club, Hyderabad - 500 016
Phone: 23402486
Email: jcee~zhyd—tspcb@telangana.gov.in
CONSENT ORDER — ORANGE CATEGORY
ISTER OST WITH ACKNOWLEDGEMENT DUE

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and

amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thercof).

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act 1981
(bereinafter referred to as 'the Acts’) and the rules and orders made thereunder to :

M/s. BNR Sand Manufactaring Unit
(A Unit of BNR Stone Crushers),
Sy.No.268 & 248, Chinnaravirala W),

Hayathnagar (M), Rangareddy District

(hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below.

i) 'Outlets for discharge of effluents:

Qutlet No. Outlet Description Max Daily Point of Disposal
Discharge
1 [ Domestic effluents ] 0.8 KLD Septic tank followed by sozak piﬂ

i) Emissions. from chimneys:

Chinmey } Description of Chimney
No.

——

Quantity of Emissions at Emission
peak flow in m¥ /hr Standards

This order is subject to the provisions of ‘the Acts® and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A & B enclosed to

this order.

This consent is valid for manufacture the following products along with quantities only
S. No. I Product & By product ’ 4 Capacity

[ Manufacturing of sand | 6,00,000 Tons/Anmum

nt order shall be valid for a period ending with the 30.09.2022

r pJreld
JOINT CHILF ENVIRONMENTAL EI\’I{;II{JEER
Encl: Schedules A & B /(é(*l( y

°
Shree. B. Nanda Reddy,
C/o. M/s. BNR Sand Manufacturing Unit
(A unit of BNR Stone Crushers),
H.No.l.7—l-386/l/88, Saraswathi Nagar Colony,
Vaishalinagar, Saidabad, Hyderabad - 560079
Email Id: barsmu2345@email.com
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12.

13,

SCHEDULE ~A

ns through online for renewal of consent (under Water
der HWM Rules atleast 120 days before the date of
bed fee under Water and Air Acts for obtaining
he conditions stipulated in the

The applicant shall make applicatio:
and Air Acts) and Authorization un
expiry of this order, along with preseri
consent of the Board along with detailed compliance to t
CFO.

The industry shall immediately submit the revised application for consent to th_is Board in
the event of any change in the raw material used, processes employed, quantity of trade
effluents & quantity of emissions etc.

a) All the fugitive emissions shall be controlled with proper measures. )
b) The applicant shall also install the equipment such as wind speed recorder and wind

direction recorder.

The applicant shall not change or alter either the quality or the quanti.ty or the rate of. the
discharge or the route of discharge and shall not change or al{er either the prescribed
quality or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order,
certify in writing to the Board that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities installed by the applicant, to comply
with the terms and conditions of this consent. In absence of alternative electric power
source sufficient to operate all facilities installed by the applicant, to comply with the terms
and conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or
is apprehended to occur due to accident, or other unforeseen act or event, the person-in-
charge of the premises, from where such discharge / emission occurs or is apprehended to
occur shall forthwith intimate the fact of such occurrence or the apprehension of such
occurrence to this Board, by fax / email under intimation to the Collector and District
Magistrate. ,

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

A good house keeping shall be maintained both within the factory and in the premises. All
hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be
admitted into the effluent collection system only and shall not be allowed to find their way
into storm drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.

b) The industry shall maintain following records to accessible to -the Board, whenever
required. ’ -

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book.

The applicant shall set up Ambient Air Quality Monitoring Stations for continuous
recording of relevant critical parameters mentioned in Schedule - B as per the CPCB
guidelines and submit monthly reports.

Sepe}rate power connection with energy meter shall be prox.fided for the Pollution Control
Equxpxpents and record of power consumption and chemicals consumption for the
operation of pollution control equipment shall be maintained separately.

The applicant shall submit Environment statement in Form V befi b '
‘ : i ore 307 Septem
year as per Rule No.14 of E (P) Rules, 1986 & its amendments thereof, prember every

The applicant shall comply with the directives/orders issu i ’
ed by the Board i

qrder and at all subsequgnt times without any negligence on his iart. The ap}l)];iiunst C}?:Eem

liable for such legal action against him as per provisions of the Law/Act in casasif n -

on-

compliance of any order/directive issued at any ti iolati
oli : y time and/or
conditions of this consent order. vieiation of fhe NS T
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- 14,

15.

16.

17.

18.

19.

The applicant shall furnish to the visiting officer and / or the Board any informatiop
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing
and controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.

All the rules & rcgulations notified by Ministry of Environment and Forests, Government
of India in respect of management, handling, transportation and storage of hazardous
chemicals and wastes shall be followed. -

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The applicant shall exhibit the consent order of the Board in the factory premises at a
prominent place for the information of the inspecting officers of the different departments.

Not withstanding anything contained in this conditional Jetter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control
of Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981 and its amendments thereof to review any
and/or all the conditions imposed herein above and to make such variations as deemed fit
for the purpose of the Acts by the Board.

Any person aggrieved by an order made by the State Board under Section 25, Section 26, Section
27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from the date on
which the order is communicated to him, prefer an appeal as per Telangana State Water rules, 1976
and Air Rules 1982, to such authority (herein after referred to as the Appellate Authority)
constituted under Section 28 of the Water (prevention and Control of Pollution) Act, 1974 and
Section 31 of the Air (Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

Special Conditions

The industry shall take steps to reduce water consumption to the extent possible and
consumption shall NOT exceed the quantities mentioned below

SL No. Purpose Quantity
iy Process & Washes (Water Spraying) 20KLD
<D Domestic LLOKLD
TOTAL 30KLD

The industry shall file the water Cess returns in Form-I as required under section (5) of
Water (Prevention and Control of Pollution) Cess Act, 1977 on or before the Sth of every
calendar month, showing the quantity of water consumed in the previous month along
with water meter readings. The industry shall remit water Cess as per the assessment
orders as and when issued by Board.

The industry shall comply with all the Rules and Regulations speciﬁéd in Water (P&C of
P) Act, 1974, Air (P&C of P) Act, 1981 and Hazardous Wastes {Management, Handling
and Transboundary Movement) Rules, 2008 and their amendments issued thereof: N

The indl.zsny should comply with ambient air quality standards of PM10(Particulate
Matter size less than 10 pm) - 100 g/ m3; PM2.5(Particulate Matter size less than 2.5

pm) - 60 pg/ m3; SO2 - 80 pg/ m3; NOx - 80 pg/m3, outside the factory premises at the
periphery of the industry.

Standards for other parameters as mentioned in the National Ambient Ai i
) ! CAr ir Quali
Standards CPCB Notification No.B-29016/20/90/PCI-1, dated 18.11.2009 oy

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
. Night time (10 PM to 6 AM) - 70 dB (A).
¢ industry shall not manufacture new products / increase the capaci
i : : actur pacity beyond th
gt:)rgétted capacity mentioned in this consent order, without obtaining CF%/CFO of th:

The industry shall provide cladding S
. to the vibratin
emissions. © g Screen so as to arrest the dust

30
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7. The industry shall cover the screen with M.8. Sheets and a fan connected with motor to
extract the dust generated during screenirig operations, should be installed. Dust should
be ventgd out into a chamber wherein water sprinklers shall be permitted for dust
suppression.

8. The industry shall provide clevated closed bunker should be constructed for collection of
dust and the dust conveyor should be fully covered with M.S. Sheets. The loading of
dust should be directly done into the trucks, which should be brought below the bunker

bins.
9. The industry shall provide temporary water sprinklers at the time of un-loading of the raw
material from the truck / tipper.

10. The industry shall provide water sprinklers on the conveyor carrying raw materials from
bunker/ bin to the crusher. The water should be sprayed in the form of mist with the help
of a motor. The industry shall provide water meter with recording facility to record the

water used for sprinkler system.

11. The industry shall construct wind breaking walls around the crusher to prevent dust
spreading to the surrounding arcas, .

12, The industry shall construct BT road from quarry to stone crushing umnit.

13.  The industry shall construct metal roads within the premises.
14. The industry shall carryout regular cleaning and wetting of thé ground within the
premises.

15. The }ndustry shall develop 5 mirs width of green belt along the boundary of the site in the
50 mtrs width buffer zone of the stone-crushing unit. This green belt shall be developed

on outer side of the buffer zone so as to act as a barrier.

16. The suspended particulate matter measured between 3mtrs and 10mtrs from any
processes equipment of a stone crushing unit shall not exceed 600 micrograms/m”.

17. The industry shall not cause any air pollution / dust nuisance to the surrounding
environment.

18. The industry shall submit Environmental Statement in Form V before 30" September
every year as per Rule No.14 of Environmental (Protection) Act, 1986.

19. The industry shall take necessary measures to control fugitive emissions.

. 20. The industry shall take all precautionary and safety measures during process operations.

21. The industry shall comply with the ambient air quality standards in respect of noise, as

stipulated in the Environment (Protection) Rules, 1986.

22. The industry shall construct separate rain water drains.

The industry shall comply with all the directions issued by the Board from time to time.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in

withdrawal of this order and attract action under the provisions of relevant pollution

control Acts.
The Board reserves its right to modify above conditions or stipulate any further

conditions in the interest of environment protection
26. This Order is issued to the industry without prejudice to the action taken by the Task

Force of the Board.
I S nd %

JOINT CHIEF ENVIRONMENTAL ENGINEER

To

M/s, BNR Sand Manufacturing Unit

(A Unit of BNR Stone Crushers),
Sy.N0.268 & 248, Chinnaravirala (V),
Hayathnagar (M), Rangareddy District.
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g
e TELANGANA STATE POLLUTION CONTROL BOARD
T ZONAL OFFICE: IIYDERABAD
Ay H:No.6:3-1219, 7S No.1 Part, Block - ¢, Ward No.91, Near Country Club,
“zp Uma Nagar, Begumpet, | Iyderabad. Phone: 040-23402463

Bmail: jece-zhyd-ispeb@telapgana.gov.in
Order No.15-RR-I/TSPCB/ZO-11YD/TF/2021- 1210
==eCL e - RR-ITSPCB/Z0 -1 Y D/TE/2021.

Sub:  TSPCB - ZO - Hyderabad - Mys, BNR Sand Manufacturing Unit (A unit of
BNR Stonc Crushers), Sy.No.268 & 248, Chinnaravirala (V), Hayathnagar
(M), Rangareddy Distriet - Air (Prevention and Control of Pollution)
Amendment Act, 1987~ DIRECTIONS - ISSUED - Reg.

Date:20.12.2021

Ref: 1. CFO vide order dated | 1.12.2017, .

2. Complaint received from Sri, Malreddy Rangareddy, Ex MLA regarding air-

pollution caused by stone crushers located in Abdullapurmet Mandal.

3. Complaint received from Smt, Bheemidi. Kavitha and Sri N, Buchi Reddy
regarding agricultural land damage due to dust releasing from BNR &
Tirumala Stone crushers.

Complaint received from Smt. Danthoori Anitha Mahender Goud regarding
air pollution caused due to stone crushers in Sy.no. 293 & Sy.no. 155.
Lr.No.2270/C/P/2012, Dt.05.02.2021 received from AD Mines & Geology.
- Showcause notice jssued by this office on 07.01.2021 & 19.01.2021.
Inspection of the industries by Board Officials on 18.02.2021
This office forwarded a report to Board office on 27.02.202 ]
Task Force meeting held on 05,03.202]
0. Board office directed the RO-IRRD to re inspect and submit a detailed report
on all the crushers.

L1. Inspection of the industries by Board Officials on 30.07.2021

12. This office report dated : 16.08.2021

13. This office again received complaint from Sti Kallem Linga Reddy &
] Villagers against the stone crushers located in the Abdullapurmet Mandal

which was forwarded by the District Collector, Rangareddy District on
15.11.2021.

Noo .

S o m

Rangareddy District on 18.11.2021.
15. This office again received complaint from Smt. Indira Reddy & Veda Sri
against the stonc crushers, Hot mix and Ready mix located in the
Abdullapurmet Mandal which was forwarded by the Z0O, Hyderabad vide
email dated 25.11.2021,
: 16. Inspection of the industries by Board Officials on 30.07.2021 & 13.12.2021.
! 17. TSPCB, Regional Office-I, Rangareddy District report dated:16.08.2021 &
14.12.2021 and received Zonal Office, Hyderabad on 24.08.2021 &

14.12.2021.
18. Task Force Committee meeting held on 16.12.2021 at TSPCB, Zonal Office,

Hyderabad.

* % ok

I. WHEREAS, you are operating stone crusher in the name of M/s. BNR Sand Manufacturing
Unit (A unit of BNR Stonc Crushers), Sy.No.268 & 248, Chinnaravirala m,
Hayathnagar (M), Rangareddy District and and involved in stone crushing activity.

2. WHEREAS, vide reference to the 1% cited, the Board has issued CFO of the Board to the
5 industry vide order dated 11,12.2017 which is valid upto 30.09.2022,

3. WHEREAS, vide reference to the 13" & 14 g 5t cited, the Board has received
complaints from Sri Kallem Linga Reddy & Villagers, Smt. Indira Reddy & Sri. Shashikanth

| Page 1 of 3
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¢ Veda Sri against the stone crushers located in the Abdullapurmet Manda) which
y a Sri o v

Reddy feud hy the District Collector, Rangareddy District on 15.11.202 I

was forward
. i er h - L )
IREAS, vide reference o the 167 cited, the Board officials have inspected your stone
4. WIHEREAS, vide ’ i . ,
her. During the inspection the complainants were present and observed the following:
crusher, During .
During the inspeetion, the stone crusher was not in operation,
The crusher has provided cladding to the vibrating sereen so as to arrest the dust
cmissions.
The crusher has provided closed dust bunker to store the stons st
The crusher has provided MS Sheets to belt conveyors,
V. The crusher has not provided water meter to assess the water consumption.
vi.  The crusher has provided wind breaking walls al| along the boundary

vii.  The crusher has provided water sprinklers at dust ¢manating sources viz., conveyer
belts, hopper, crusher, screens ete to mitigate the fugitive emissions.

vili.  The crusher also carrying out water spraying on road to suppress dust.
ix.  The crusher has laid metal roads within the premises,
X.  The crusher has laid CC Road from mine to Crusher,
xi.  The crusher has developed green belt al] along the boundary.

xii.  The Board officials have conducted ambient monitoring on 03.08.2021. As per the
analysis reports, the parameters are as follows: ~

Sampling Location | Parameter UOM | Conc.Value | Standard Limiq

(24hours)

East Side of the | Particulate ug/m’ 55 100
Plant near weigh Matter (PMq)
bridge downwind T 5
30mtrs to the Plant, Sulphar Dioxide | pg/m BDL 80

(802)

Oxides of | ug/m’ BDL 80
L Nitrogen (NOx)

. WHEREAS, vide reference 7% cited, the EE, Regional Office-I, Rangareddy District has
forwarded a detailed report with the above observations to Zoual Office Hyderabad for
further necessary action,

. WHEREAS, vide reference 18% cited above, the Zonal Office, Hyderabad has conducted
Hearing before the Zonal office, Task Force Committee meeting held on 16.12.2021 at Zonal
Office, T.S Pollution Control Board, Begumpet, Hyderabad. The representative of the
industry and complainants were attended the meeting. The committee reviewed the status of
the industry, After detajled discussion the committee recommended to comply the Directions
issued by the Board vide dircctiong dt.26.03.2021 to the industry to comply within 15 days
along with Bank Guarantee of Rs.2.0 lakhs.

- As per the recommendations of (he committee, the Board hereby directed to comply the
Board directions issued to the industry on 26.03.2021 and submit the Bank Guarantee of
Rs.2.0 lakhs.

- In view of the above, the industry js hercby directed to comply with the above directions

within 15 days. These directions are issued under Section 31 (A) of Air (Prevention and
Control of Pollution) Amendment Act, 1987,

Page20f3
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; S q o o tlmting ¢ s condilions
9, 1t is also to note that, if it is continued to operate the unit violating #ny of the conditions

mentioned above, the unit will be closed under Section 31(A) of the Air (Prcvcn'ﬂmr.] and
Control of Pollution) Amendment Act, 1987 and you will also be liable for proscc':uu()n in the
court of Metropolitan Magistrate or Judicial Magistrate of the first class undcr Scection 37 ( 1)‘ of
the Air (Prevention and Control of Pollution) Amendment Act, 1987, the I?umshmcnt for thch
includes imprisonment for a term which shall not be less than one year Six months and which

may be extended to six years with {ine, //g/
=
\\

%JENTAL ENGINEER

JOINT CHIEFENVIR
v \

To
M/s. BNR Sand Manufacturing Unit

(A unit of BNR Stone Crushers),

Sy.No0.268 & 248, Chinnaravirala (V),

Hayathnagar (M), Rangareddy District.

1. Copy to the Member Secretary, TSPCB, Board Office, Hyderabad for kind informatf'on_.
7 Copy to the Environmental Engineer, TSPCB, Regional Office-I, Rangareddy District for
information.

Page3of3
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Gstm : GANOFDOGHYQIZ Q{%;&g Call: 9950503399

S pNR SAND MANUFACTURING UNIT

(A UNIT OF BNRR STONE CRUSHERS)

Date:04.01.2022
To
The Joint Chief Environmental Engineer,

Telangana State Pollution Control Board,
Zonal Office,
Hyderabad
Sir,
sub- Request to exempt from Bank Guarantee = Reg.
Ref:= - Order.Nos15-RR-}/TSPCB/20-HYD/TF/2021-1210, dated 20.12.2021
e
With reference to the above, our stone crusher i.e., M/s. BNR Sand Manufacturing Unit (A Unit
of BNR Stone Crushers) is located at Sy.No.268 & 248, Chinaravirala (V), Abdulla purm;:t (M), Rangareddy
District.
The TSPCB, Zonal Office, }'{yderabad has issued directions on 20.12.2021 to our stone crushers

and directed to submit bank guarantee of Rs.2.0 Lakhs.

In this regard, it is to submit that, we are complying all the conditions mentionad in the CFO

Order dated 11.12.2017 and requested to exempt the bank guarantee of Rs.2.0 Lakhs.

Thanking vou sir,
,/’/‘;‘-’— .‘h\
7

Yours fnithfquy. v

2
M/s. BNR Sand Manufacturing U 3

) {A Unit of BNR Stone Crusherfls,
'I)Gna cﬂ‘\‘ ’ \
Zonal O &,

Copy submittad 1o the Environmental Engineer, TSPCB, Regional Office, Rangareddy Distric\Zp

i e
B mnnnnd wlth CamQerannar
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— TELANGANA STATE POLLUTION CONTROL BOARD
i REGIONAL OFFICE = 1, RANGAREDDY pisTRICY

2

Wy H.No.6-3-1219, Block C, Ward No.ay, 9 Floor, Backaids of Country Clyy,
) Kundanbagh, Umanagar, Begumpet, Hyderabadd - S00016

M. Venkanng, Tele-Fax ¢ 23401520
Environmental Engincer Webisite: tepeb,cog.gov.in
«POST WITH ACK, pug

BY.REGD

- - Date:10,03,2027

Sub 1 M/s, DNR Stone Crushors (Ming), Sy.No.266 (26A, 268, 374 B 2711},
Cﬁinmmvhw!a {v), Abdullapuryet (M}, rangareddy fistrict - pn
{Prevention arnd Coniipl of Pathution Amiendiment As LoOUET and Yiates
{(Frevention and Control of Putiegtion Arendment Act, 1956 - Upmrating
WIHoW consents of the Board ang tauslng pollution in the sitrranding
areas - Show Cause Notice - Req,

Ret ¢ 1. Hon'le NGT arder dated 25412017,

‘.‘E CPCB Le, NG,B*E‘}QIfi}ﬂ@fﬁ&fﬂ“’t»l!iﬁ&i}?‘1663{;, dt: G3.03.01 7,
i !_‘2{%'}" 0.A, No.9 af 2027 fijed by Sii pisay Indria Hoddy, #/a. Pedida
Amborpet Village, ﬁb{ipftanurmet F«'E;mxfai, fz;m{mrzvddy Distrier anains:
Stone Crushing, Quarries & Hat iy Units operating in Alduliapurmet
Mandal, Rangareddy District, ~
4. Inspection of the Industry by Board Officials on 03.03.2022,
1. WHEREAS, Yau are operating the unit located at Sy.No.268, Bandaraviryal (v,
Abdullapurmet (M3, Rangareddy District and invalved in the stone metal guarry,

2. WHEREAS, the Hon'bla NGT-Chennai while deflvering the judgment in OA No.106 to
112 of 2016, mentianed that operating the industry withoyr "Consents” is against the
Provisions of Water & Alr Acts,

3. WHEREAS, the CPCB Issued directions to the Telangana State Pailution Controf Roard

“not to continue operations of the industries, till thoy obtain Consent for Operation
{CFOY™~.

5. WHEREAS, 0.4, Na.9 of 2022 was filed by Srl pisati Indra Reddy, R/o. Pedda
Amberpet Village, Abdullapurmet Mandat, Rangareddy Districr in Hon'ble NGT anainst
Stone Crushing, Quarries & Het Mix Units operating in Abdullapurmet Mandal,
Rangareddy District,

4. WHEREAS, the Board officials inspected your unit on 03.83.2022 ana abserved the
following

1. The mine is opetating withoyt abtaining EC from the MOEF&CC and not ahtalnod
CFE & CFO of the Board,

2. The mine has not provided water sprinklers ta Suppress the dust generatag from
haul roads, mine working faces cte,, during the mining operation and due to
plying of the vehicles,

3. The total mine area is more than 5 Ha., which attracts the £C as per the EIA
notification, 2006,

5. After careful consideration of material facts of the case, the Board is of the firm
opinion that vou are operating the Industry without consents of the Board and causing
Alr and Water pollution in the area, Hence, you are hereby issued show cause natice
to explain why action shall not be initiated agalnst you for eperating without consent
of the Board and causing air and water pollution. Your reply, if any, shall be submitted
within 15 days, failing which the Board will initiate action #gainst your industry, under
section 31(A) of Alr (Prevention and Control of Pollution) Amendment Act, 1587 and
under section 33 (A) of the Water (Prevention and Control of Pﬁ!&ufim] Amendment
Act, 1988 without further notice,

‘ LARY, :Xx
ﬁwmamk L&éﬁﬁ&ﬁ;&sﬁﬂ

To ~ EwRomzEym ENGINESR
M/s. BNR Stone Crushers (Mine), 18 Pollution Control Board

Sy.No.268 {264, 26B, 27A & 27B),
Chinnaraviryala { V), Abdullapurmet (M),
Rangamdﬂy District.

Recanat Ofse 1 B Pooveins
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GOVERNMENT OF ANDIHRA PRADESH B3
ABSTRACT 5\

l/v/.
Mines ai Quintiew- Declaration of Mining Zowes in (e oulskicld
o prevent problen o the inhabitints md provien] potlution - Commi
o tdeuiily thio Mining Zones - Urdors - lwauad,

R T b L e e LR e P g

INDUSTRIES AND COMM ERCE (MINI:‘S.I{ ) DEPARTMENT

-------------------------

GLO.RLNG, 153 Dalod: 01-03-2002___
Read: eometemmtmsmrr

ooFrom the Birgeinry ol Miney ang Geomgy, Lefter Nn.35990/}{2-3f99,
1812000

GRDER;

Rapid urbanisation hny vosulted in the expangion of vesidential colonics
close (o the s i which quariy loases [ve been granted, This s lod to frequeni
fepraseniations fom Rosidents Ausociotions for cancellation of Uie logeg wid
prohibition ot quanying operafions. Ou ihe alljar hand, the Associglion of Crusher
owners snd quarry fense haldory fiive beon veprosentiug (hal they have estubfighied
the slono ermhory long ugo inewving huge exporlituro wnd that o Gio tin of tuking
kenses e establighnont ol erushers, thore were o habitnlions, They have also
mentionad fiat in the rocan! Parl ponnissions have baey aceordsd for constniclion
olhonsey i thone wegy resulting in coallict with loen] people,

2 Having congidered thie maiter corefilly snd wler die cansideration of g
islovant aspects puch ae sitlaly, suvironmontal profoction ns wel] nz tho peed to
custive  avuitubility of wiieria) fop the conatrueiion industry und reuliuation of
Goverumen fevere,  Clovenment fave decided (0 cronte Mining Zones where
aclivity oflier fhay; quanying will be prohibited, Oiice nn aren is identifiod as i
Miting Zone. 1y peranssion for house consliniction sliall ba allowad around the
Mining Zone,

1 In order o identify the lunds o be included in (i Mining Zone,
Govormnan lereby constinas fho tollowing Commilleos {or Disiriels of Rangn
Reddy, Medul. Nalgomda niel Chiltoor, where (e 1reblem is very gevere,

1} Dintrier Colleetor 2 dpint Calloctor, == Chainng

Representutive of Urbugy Bevelopment = Member
Authorily concered,

L2
z o W
i LA "{ " \ 3 Assisianf Director, Sirvoy & Jad Records ™ - Member

43} Ensviromuentng Engineer,

Pollution Conrgl Bowd wew Memiber

£

o _ Lo/
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53 Nominee of Director, Minsy Safely ces Member

Reglon JA1 Hyderabad,
{ . . i “

) Representutive ol AP Stone Crugher = Mewber
Dwner's Asgoeintion '

7 Agyistnt Director ol Mines & Geology === Maember

Cowvonor

4. The above Commiftve is entrusied will fhe ropongibility of ideitlifying
Ty to b fnelided i the Mining Zoner within the vespeetivo  distriety for
exclusive gmurying ol roud wietal, The Clyf fector / Juiut Collector is requosiod. (o
hold the Commiiltee mectings mied Jarward n report to the Government witliin throe
wonlx poritivaly,

(BY DRDER AND INTHE NAME OF GOVERNOR OFF ANDHRA PRADESH )

MINNIE MATHEW
PIUNCIPAL SECIETARY 1O QOVERNMENT

To
‘The District Collectar,
Natfgondsvltnga Reddy/Meduk & Chittoor,
The Cenuuinsioner, Survey, Selllemonty & Land Revords,
Hydersbod.
‘Thio Sovrelary, AP Pollution Conirel Beard,, Hyderabad,
The Hyderubud Urban Dovelopment Aullorily, Hydernbad ./
o~ Tivupathi Urban Dovelopuens Aulhority, Tirupathi,
~Fhe Divector of Miner snd Clenlngy, Hyderntd,
The Director, Minok Snfely,
O/o Directorale Ueneral of Minog Salely,
Svuthern Zone, 16-11.51 el
Salivahaun Nager, Malghpet Post OIG os, Hyderabad «36,
Tho Depuly Dirvector of Mines mnd Ceol UgY.
Hyderabu/Nizamabud/Cuddnpoh,
The Ausistand Director of Mines and Uevlogy,
Ranga Reddy/Meduk/Nalgouds/Chitloor.,
The Assistant Diroctor, Survey & Land Recurds,

Nulgond/Rangn Reddy/Meduk & Chittoor Disteict, .

Tho Buvirownents! Engineer, AP.Lollulion Controul Bowrd,
Nalgondu/Ranga Redidy/Medu/Chitoor Distriel,

e Proxident, A.0.8ton0 Cenghers Owners Assa,,
33-25-34/D, fann Buildery, DeBJume R Houpitd! Rond,
Surynrnopel, Vijaymadn « 520002,

Clopy fo s .

The Reveuno Dapay tiner,

The MA & UD Depattinet

Sise
17 istwarded by ordoe /7 ) //M ,&,{I{ﬂ/ =
! SECTION OFFICER
; Wy .
Tt N o gl f f) I ] ASih., At -
. e — !  m—
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GOVERNMENT OF ANDHRA PRADES}
ABSTRACT

Mines and Quarries - Creation of ‘Mining Zone' with the Quarrying argas i ano
around the twin citles - Areas falling in Sy.No.268 of Bandaraviryala Yillage,
Hayainagar Mandal, Ranga Reddy District over an exient of Acs.679.28 Grs. declares
as "Mining Zone"” ~ Orders - Issued. o

INDUSTRIES AND COMMERCE (M.11) DEPARTMENT

8.Q,Ms,No. 89, d: 22-3-2008
Read the follovring

1. G.C.RLN0,153, Ing, & Com. {48y Dept., 9t 1-3-2002.
I DMG proposal in ADMG, Rangu Reddy Dist. e N t432/8d0 2007

i, The quarrylng activity o and around twin cties of Hyderabaa &,
Secunderabad s in vogue for the last few decades. Due to rapid urbanizaucn an
expansion of residentlal colonjes nearby the quarry ieased areas 2ng frec
representation by the resident associations, the Government takiig
consideration of certain aspects such as safety, environmental protection ai
ensure availability of rmateriat for the construction industry felt the need for
exclusive quarrying areas in the outskirts of the Lwin cilies and declanng (e
“Mining Zones"”,

2. In order to identify the areas o be included in the mining 2one, Governs
vide G.Q.Rt.No:153, Industries and Commerce {(M.11) Department dated 01-03-2
issued orders constituting & committee in the Districts of Ranga Reddy, (iedai
Nalgonda and Chittoor.  The commitiees comprises of the respecuve: Digrene
Cottector / Joint Collector as Chalrman, representatives from Urban Developr
Authority, Assistant Director Survey and JLand Recoras, Eovironmenia B c
Andbra Pradesh Poliution Control Board, nominee of Mines Safety, representative ~°
Andhra Pradesh Stone Crusher Owners Association as members and Assister -
Birector of Mines and Geology Memner-Convenear

o The Convener of the Mining Zone Committee, Ranga Reddy District (4655180
Oirector of Mines and Geology, Hyderabad) has reported that after studying varion
sspects, felt that there is urgent need for creation of Mining Zone by relocation of 2o
existing quarry leases in the sub-urban Mandals of Ranga Reddy Oistrics whien o
falling near to the habltation. The Mining Zone Committee of R.R, Distrct
identified the area falling in Sy.No.268 of Bandaraviryala village, Hayatnagar

suitable for creation of Mining Zone taking inte consideration the ‘base map
salient features of the sald area.

y

4, A detalled survey was conducted in respect of the proposed Mining Zone from
21-07-2003 to 29-07-2003 and marked the outer boundary of Sy.No, 268 i
Bandaraviryaia on.the Village map duly showing the assignments The SUrvey
demarcated the area on the ground around the survey number by taking referan:
numbers. The total area after demarcation worked out to AC.67(.29 Grs. Ti
were assignments in the area covering sbout acres 135.00. There are certain pats
lands in Sy.Mo.248, 250, 251 and 252 found to be surrounded on all sides by sur. e,
No0.268 of Bandaraviryala Village, in the meanwhile M/s Sdnathana Yoga Prachars
Samithi represented by its founder Sri P, Ram Reddy filed a representation befors
the Hon'ble Minister for Mines and Geology on 12-08-2004 stating that Sy Mo I8
251 & 253 of Bandaraviryaia Village are their patta lands and requesied
Government either to abandon the proposal of Mining Zone in S$y.N0.265
Bandaraviryala Village or to provide alternate suitable area to the Samithi 1 neu &
their patta lands. The Samithi also requested compensation for the structures of the

Samithi located In Taramathipat Vitlage for ashram buildings. The mauer s
discussed by wMinlng Zone Committee on 8-9-2004 in detall ang the Coma 28

decided 1o acquirs the patta lands of the M/s. Sanathana Yoga Prachara Samilh)
the purpose of establishing sione crushing units within the Mining Zonz ang the
District Collactor, Ranga Reddy w provide alternate equivalent tands else where

e with the Samithi and facifitate. e
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5. In addltion to the identification of the area for Mining Zone in Sy.Ne. 262 of

Bandaraviryals village, a study was also taken-up to explore the feasivility, aspe(_ .
in formatlon of 'Centralized Quarries’ systern at Gajularamaram {Quithbultagur
Mandsl), Kokapet (Rajendranagar Mandal) and Kothwalguda (Shamshabad Mondal)

duly dispensing with Individual quarry leases In and around twin cities of Hyderabad

and Secunderabad by shifting and relocating in the proposed Mining Zones In s
phased manner. The Committeg also recommended for cancellation of certain quarry
leas2s falling near to the habltation.  The concept of ‘Centralized Quarry’ system
was suggested for effective exploltation of the mineral deposits In the systematic and
sclentific manner by emploving latest techniques of blasting and pollution control
methods In these areas, The plotting of quarries with reference to nearest
habltation/water body/lake was undertaken for the areas praposed for Centralized
Quarrles duly keeping In view the Hon'ble supreme Court of Indla judgment
doted. 12.12,2003 In a batch of Civil Appeals Nos.1907 and 1908 of 2000 filed by
Quarry-owners of Ranga Reddy District, wherein® the Supreme Court of India
delivered judgment allowing quarrying/crushing operatlons béyond 1 KM from any
water body. / lake reservolr and 00 Mts, from human habitatlon subject to clearance
from Pollution Control Basrd., Further details are being worked out for the areas
proposed for declaration as ‘Centralized Quarry’ system duly keeping the upcoming
projects of Governmant in the aress, and also human habltations and other

mstitutions.

6. The Mining Zone Committee of Ranga Reddy District on 23-08-2003 taken
certain declsions Inciuding creation of Mining Zone at Sy.No.268 of Bandaraviryala
Village, Mayatnagar Mandal, Ranga Reddy District over an extent of AC.670.29 Gts,,
subject to cancellation of asslgnments by the Revenue Department,

7. Finally, the Mining Zone Committée on 31-10-2005 reviewed the matter and
took the declsion to declare 3 Mining Zone in Sy.N0.268 of Bandaraviryals Village,
Hayatnagar Mandal, Ranga Reddy District as all the asslgnments have been cancelled
by the Revenue Department and the area is sultable to meet all the requisite norms

of the Member-Cepartments,

8. The Convenor of the Committee, submitted proposal to the Government
through the Director of Mines and Geology with a request fory publication of
notification In offictal gazette for declaring the area falling in $y.No.2G8 of
Bandaravirysla Village, Hayatnagar Mandal, Ranga Reddy District dver an axtent of
Ac.670.29 Gts, as “"Mining Zone” with the following conditlons as isid down in
G.0.RLNo. 153, Industries and Commerce (M.11) department, dated 01-03-20032.

1, In the Mining Zone all other activities other than quarrying will be
prohibited
2. No permission for house construction shall be aliowed around the
Mining Zone.
3. The Mining Zone shall be exclusively for quarrying of road metal,
G The Director of Mines and Geology, while forwarding the proposal of Mining

Zone Committee, Ranga Reddy District to Government, has stated that the ares of
acres 670.29 Guntas {271.33 Ha) in Survey No.268 of Bandaraviryala viilage,
Hayatnagar Mandal, Ranga Reddy District may be consldered for allotment to Andhra
Pradesh Mineral Development Corporation Limited by declaring this as 8 mining zone
in terms of orders already issued by the Government In G.O.RLNG, 153, Industries
and Commerce (M.11} Department, dated 01.03.2003 with the conditions mentioned
by the Mining Zone Committee as al para-8 above the following existing leases,
which are falling within the Mining Zone, be cancelied under ‘public interest’, after
following due procedure as their existence will hamper to the scheme of present

proposal.

»

SHLNo Name of the Lease Location of Extent Lease Period
Holder Area
i M/s. Venkata Raghava ! Sy.No.268 of | 10 hectades: | 07-09-2001 to
Bullding Materials Reptd, | Bandaraviryala. 06-09-2011
By Sri V. Avyapps Reddy
2 Sri S.M. Sybhani Sy.MNo.268  of | 2 hectares 17-06-2004 to
Bandaraviryala, 16-06-2014
3 Sri R, Jagdish Kumar Sy .No.268 . of | 2 hectares 17-06-2004 to
) Bandaraviryala. _116-06-2014
wT Sri 5.A. Rehman Sy.No.268  of | 2 hactares’ | 17-06-2004 lo
. Bandaraviryala, L. 1.18:08-2034
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1077 While allocating blocks in the mining zone the pnncipie of date of grant of
Quarry Lease will be taken into consideration for all the jease helders, who sre 1o be
rehabilitated under present schemie due to closure of their quarries eisewhere which
are falling within objectionable zone shall be raken into consideration wncluding the
above (4) quarry leases and by foliowing a preferential treatment to all such
ieaseholders who are to be rehabilitated basing on the date of grant of lease Le.,
first grantee wil] have first preference In allocation of the biocks,

5 The Direérar of Miries and Geology has further reported that the lease hoers
affected due to canceliation can be re-alictted area as per necessity 4nd that the
Government may speclfy that the areas must be alfocated on the following criteria.

1. The existing Stone Crushers shall
aliocation o tREERTENt "o MALE; em for the
SUSLeNBNCE BItHE" ${CHe" crusher industry the radius of
SBGUY 50 RM distance ar as may be decided in case 1o case by {
the Director of Mines & Geology. i

i

be given first_ priority..in ..
e

the same may be considered for quarrying activity with a
condition that they should also go for value addition within a
period of five years,

- 2. The rock-sand units will get second priority for aliocation of area }
@ not less than 10 Ma, Per Unit, i

3 If some more areas are available, it may be considered 1o those i

who establish the fresh Crushing Units, i

4. After meeting the above demands, if the areas are still available |

!

12, The Director of Mines and Geology has aiso stated that as far as in the non
mineral bearing area of the zone, plots for alfocation Lo stone crushers / rock-sand
units will also be identified and the same will be allocated by charging nominal price
‘as may be fixed by the Committee constituted by the Govermment.

13, Government after careful conslderation of the above proposal of the Directer
of Mines and Geology hereby accept the recommendation / proposal of the Mining
Zone Committee / Director of Mines and Geology and declare the area falling in
Sy.N0.268 of Bandaraviryala Village, Hayatnagar Mandal, Ranga Reddy District over
a0 extent of Acs. 670.29 Gts, (271.33 Hectares) as Mining Zone with the following
conditions  as lald down in G.O.RLN0.153, Industries and Commerce (M.IE

Department, dated 1-3-2003.

1. in the Mining Zone all other activities other than quarrying wil
be prohibited.
2. No permission for house construction shali ba allowad around the

Mining Zone. Plantatlon shall be taken up in this area on top
priority and maintained properly,

3 The Mining Zone shall be exciusively for quarrying of road metal,
and other material being used In construction activities etc.
4. 10% of the totsl area is to be reserved for Vaddera Societies in

the Interest of thelr welfare.

14, The area declared now zs Minlna Zone Is aliocated to Andhra Pradash Minerai

Development Corporation Limited by excluding The following ERISHRS quarry leases
which are falling WIthin this ared until tREy 578 QB PTOCESE ol Law.
Sk No Name of the Lease Location of Extent Lease Perod

Helder Arga
1 Mfs. Venkata Raghava | Sy.No.268  of | 10 hectares 47-09-2001 to

Bullding Materials Reptd. Bandaraviryala, | 06-09-2011
i

|
|
|
|

By Srl V. Ayvappa Reddy
2 Srl .M. Subhani Sy.No.268  of | 2 hectares 17-06-2004 to |
Sandaraviryaia, I 16-06-20145
3 Sri R. Jagdish Kumar Sy.Ne.268  of | 2 hectares 17-06-200% 1
Bandaravirvala. | 16-06-2014 |
4 $ri S.A, Rehman Sy.Ne.268  of | 2 nectares 17-06-2004 to ]
i 16-06-201%

Bandaraviryaia, |
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15 The lease holders affected due to cancellation shall be re-aligtted area as may
be necessary In consultation with them and that the aliocation of such areas must be
on the foliowing criteria, and any issue arlsing thereon In allocation, the decision of

Governrnent shsll be final.

1 The existing Stone Crushers shall be given Hrst priority in allocation
to the extent of material required to them for the sustenance of the
stone crusher Industry within the radius of about 50 Km distance or
as may be declded In case to case by the Director of Mings &
Geology, after prior approval of Government,

2. The rock-sand units will get second priority after the existing stone
crushers for allocation of area @ not less than 15 Hs, Per Unit.

3, If some more areas are avallable, It may be considered to those
who establish the fresh Crushing Units.

q, After meeting the above demands, If the areas are stll avallable the

same.may be consldered for quarrying activity with a condition that
they should also go for value addition within 3 periodiof five years,
In this non-minera! bearing area of the zone, plots for allocation of
stone crushers / rock-sand uriits will also be identifled snd the same
will be allocated by charging nominal price as may fixed by the
Committee constituted by the Government,

v

16, The Andhra Pradesh Mineral Development Corporation Linfited shall take the
responsibllity of appolinting the quelified Mining Englneers on consultancy basis to
supervise the works for systemlc and sclentific operations by providing qualifled
Blasters and also by taking the responsibility of underlaking bladting operations as
per statute, so that it does not cause any hindrance to the local public by way of

anormous sound pollution or dust emission,

i7. in drder to meet the cost of implementation process, the Andhra Pradesh
Mineral Development Corporation Limited shall send proposals for meeting the

expenditure for providing the above services In consuitation with the stdke holders,
The Andhra Pradesh Mineral Development Corporation Limited shall also sub lease
mmmm‘mmﬁﬁm
BRd " environmental measures and strict implementation of TEtTtah iy ot safe

BRVIronment. Further the  Andhra Pradesh Mineral Develspment Corporatioh
Limited will also take care of the following.

i Sprinkling of water for dust control.

Taking steps for Afforestation in the peripheral zones o5 green belt and ity
proper maintenance,

i, Maintalning of the roads.

iv. Providing potable drinking water to the labour and first aid.

Malntalning créches as per the statutory provisions of the Mines Safety
Rules,

vi. Constructing explosive magazines with proper securlty provision,

Preventing indiscriminate quarrying other than the ares rarmarked f{or

quarrying purposes within the Minlng Zones.

i

A,
vii.

.

18. In case the sub leaseholders are not operating the aread and keeping idle for
more than 2 years without oblalning any prior permission from the Andhra Pradesh
Mineral Development Corporation Limited, the Andhra Pradesh Minera! Develapment
Corporation Limited may cancel the allotiment and take possession of the ares and
allot to any eligible unlt.  The sub lease holder shall pay all levies payable to
Government through Andhra Pradesh Minersl Development Cer;mrfsticn Limited

including dead rent etc.,

19, The District Collactor shall take all steps for smooth functioning of the Mining

Zone,

y
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" Pive Quector of Fines aoi Geology  Hoederabad o reguested 16 ake Turther

HRCEWIAEY action w ihe miatler

PRY OQROER AR HY FHE MAME OF (1 GOVESNOR OF ANDHRL PRADESH)

& KRIPANAND AN
PARY  TO GOVERMMENRTY

RELCRE

To
The Duractor of Mines and Geslogy, Hyderabad.
The Disteict Cotlector, Ranga Reddy Distiict,
The Vice Chairman and Managing Direclor,
Andhra Pradesh Mineral Developnient Corporation Linujed
The Commussioner, Priting, Publication and Stationary Department. Hydesabad.
{He is requesied to publish the above orders i the next extra-ordinasy issue
. of Gazette and send 100 comes Lo tus departiment )
Couy to:
The Revenue Department, Saccetarial buiddings.
Toe Municipal Administration and Urban Development Departinent, Secretarnat
Butctings.
The Home (Printing) Department.
Yhe Andhra Pradesh Poliution Contro! Board, Hyderabad.
The Assistant Director of Mines and Gen 39y, Hyderabad.
The Mmes Safety Oepartment Goverruraent of India, tyderabad zone
The Survey and Land Records, Hyderabaa
A0 Padmanabha Rao, President,
AP, Stone Crusher Qwner's Assooation,
36, Road No.ll, Film Nagar, Jubilee Hills,
HydErabad - 500 033,
Sa K Anjaneyulu, General Secretary,
AP State Stone Crusher Owne s assogaion
1-1-380/A7%0,
Gandbinagar, Hyderabag
SF/SC

/¢ Forwarded | By order 7

SECTION OFFICER
£
§
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GOVERNMERT OF ANDHRA PRAD S HE R
AZSYRALY

X

Mhiung Zores - 8andzravirysls Mining Zone, Hayath nager Mandal, Rd erorday
Cistct Shifung of quarnes © Bandaraviryala Mining Zone ~ aliotment DRati~~

FOGrS - i85y, i

INDUSTRIES AND COMMERCE (ML) DEPARTMENT
DRated:i07-6-2007

2 e followinaz

- G.O.RLNo. 153, Industries & Commerce (M) Cept., dE.01-03-2002.
G.0.M5.N0.89, Industries & Commerce (M.IT) Cept, dL22~03-2008.
Girecior of Mines andg Gaology File NO.15306/R7-1/2007.

-

1
3

QRDER:

= In the reference 1st read avove, orders were issued consttytng

commntees in the Disticts of Ranga Reddy Districr, Nalgonda, Medak and
Chstteor 16 igenufy areas suimble for quarrying / crushing on the outskins of
City/Town for declarztion as ‘Mining Zone' to prevent problems o the inhabirants
ang prevent pollution. The Comminse comprises of Collector / Joint Collector a3
Chauman, represantative of Urban Development Authonty, Assistant Direcior
Survey & Land Records, Environmental Enginear, A.P. Poliution Control Board,
atmines of Director Mines Safely, representative of AP, Stone Crushers Cwner's
ASSOLIERON 35 members and Assistant Director of Mines & Geology Is Megnber-
Convener. The intention of the Government for identification of .areas to be
ceclared as pining Zones was basically to create exclusive sectors/blocks op the
analogy of ‘ingustrial zones® where acuvity other tha,x guanmying / crushing will ba
pronibited end once an area is declared as rMining ;Zone no parmissicn for ans
bousing schemes will be sanctioned. i

In e reference 2nd read above, orders were issued declaning the ares
Leer i edant of 670.29 acres in Sy.No.2688 of Bardaraviryala V), Hayamnagar
(i), Ranga Ready District as ‘Mining Zone' and allecated w. the area o M/s
Andhra Pragash Mineral Development Corporaten Limited -for taking e
responsiondy of appointing qualified Mining Engineers on consul@ncy tasis ©
supaivise the works for systematic and saengiic Qperatons by croviding
qualified blasters so that the operztions do not cause any hindrance by way cf
enarmous sound polivtion or dust emission. MJs Andhra Pradesh ?vﬁne:aif

Development Corporaton Limited shall_sub-icase 3pbroprate blocks o e

alfottges by following a preferenual treatmment to all such leases who are to y
renabilitated basis on the date of arant of lesse i.e,, the first grantez will hzi 2
st prefarence in alioCation of OIoCks.

3 Ordars were also issuad in the reference 2nd read atove that 10% of the
toial zrea 15 to ba reserved for Vaddea Sccieties in the interest of their welfare,
Craers were also issued therein that the exisbng Stene Crushers shall be given
15t pneney n allocetion o the extent of material required to them for sustenance
of the Siene Crushing Industry within the radius of abour 50 Km or as may ba
JECIOEE In Case to case by the Director of Mines and Geolegy, Hydersbad, 'aftzr
puol apreyal of Government',

- in the reference 3rd read above, the Director of Mines and Geology has
submilted that the area under mining zone over 2n extent of 670.29 agcres in
Sy.INC.268 of Bandraviryala (V), Hayathnagar (M), Ranga Reddy District has been
Sunveyed by a team of surveyors engaged by (/s Andhre .Pradesh Mineral
Development Corporation Limited to make plot for allotment toivarious existing
leaseholdirs to be rehabilitated, revealed that the area represents a totzallyy

P.1.0]
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undulating terrain, topographically composed of hillocks, uneven land {not
leveled) and valleys juxtaposed without a particular propaéition / pattern i.e. the
area Is having granite deposits suitable for quarrying / crustiing scattered with
uneven fand and low lying areas. Due to the unequal distribution of the granite
depesits, It Is not possible for Individual dliotment of plots to the persons 7. frms
to be rehabilitated in the mining 2one, Because tha ldividuat ‘allotrhent wift result
in:having some plots over the hillocks, on the slepes.bnd.on the ground (sub-
surface deposlts) creating an anomaly among the allottees /7 stakeholders on the
side and once the quarry operations commence, due to indiscriminate- operations
and blasting done by each stakeRlder may jeopardize the actual concept of

mining zones.

5, Therefore, the Director of Mines and Geology has submitlsd that to have
proper justification in allotment of plots to the. stakeholders dnd*for the smonth

functicning of the mining zone, it Is proposed to allocate the area by M/s Andhra-

Pradesh Mineral Development Corporation Limited, by following the concept of
‘Centralized quarrylng'. Under this system, the mineral béafing area falling within
the mining zone will be properly assessed and formed (ntg blocks. These blocks
will be allocated to 3 group of stakeholders, who In turn will Identify phases
within the minera] bearing block to conduct blasting by using latest techniques
for scientific exploitation of the deposit. Similarly, the group of stakeholders of a
particular mineral bearing block will be allocated place near Fo the block for
establishment of stone trushing units. By following this system, the blasting
operations will be to a large extent confined to certain fixed locstions.

[ The quarry/crushers’ owners havihg convinced for the concept decided to
form Into one or more company(s) and these companles will_enter into & saint
venture agreement with M/s Andhra Pradesh Mineral Development Corporation
Limited and come into bieing a new cafipahy to Be réfarrdd as "Joint Ventiire
Company”. This Joint Venture Company will. work on the similar lines of Anchra
Phosphatas Private Limited, Yeherein'the Chalrman is Vice Chairman & Managing
Director of Andhra Pradesti Miners] Devefopment Corporation Limited and the
Managing Director Is the person elected one among the stakeholders and there
wlll be equal proporticn of Bddrd of Directors both from the Cetparation and the
company formed by the stakeholdérs for a ténure of two yearsian rotation basis.

Though, this company will be headed by the Vide Chairman & Managing Director ‘

of the Corporation but functions solely ont the detislons taken by the
stakeholders among themselves in the best interest of the stone crushing

industry.

7 The Joint Venture Company will plan for the quarry operations after
propar assessment of the minerst bearing area within the place earmarked as
mineral bearing block at thelr expenses, call for tenders from the reputed firms
having experiise In the mining' field for production of raw material to the crushing
units s per the requirements by each unit. The Joint Veriture Cofmpany will bear
all the expenses for development of the quarty, loading of raw material to the
vehicles of Individual stzkeholders. Howéver;. the offiar  slté services like
development of layout, laying of internal roatls. and malftenaddey sprinkiing of
water for dust contrdl, taking steps for afforestation In .ﬁwé;ﬁedpheral zones as
‘green belt’ and Its proper malritenance, providing potable drinking water to the
iabour and-first ald, maintenance, of erecHes asiper the. stallitoryprovisions of
the Mifie Safaty Rulss, congtruction of expilosives magazing With proper sequrity
provisfen, prevention of {hdiscHiminate quarrying other thir the area earmarked
for. quarrying purpose within the mining zones and appointment of quslified
minlng engineers on consultancy Basis to supervise the-works for systematic and
sciéntific oparations by providing qualified blasters will be undertaken by M/s

andhra Pradesh Minera! Development Corporation Lifited.

8. Thirty six applicants have formed themselves ito a Companty by name
/5 Bandaraviryala Crushérs & Mining Zone Limited having registered ofiice at

FCrntd.,. 2}
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Door Mo8-3-972fA  (New MO RO.S72/A), Fust Fioor,

Opp. Rébance

Zommunicauon, Snnagar Colony, Hyderabad., They have submitted & consent
ierer signed by the proposed altottees requestng for sllounent of quarry area in
the tuming Zang to M/s Bandaraviryala Crushers & Mining Zone Limited, wnich
wilh enter into gn agreement with Andhra Pradesh Mineral Development
Corparatan Limitdd 1o form & Joint Venture Company.

9. tiames of these 35 memoers of this company e, bi/s Bandaravirysiz
Crashers and Mining Zone imited are fisted below:

1y
2)
3

36)

Sri K.Amaneyulu
S MLA Nayeem

Sty D.Shankar

Sni S.Bashur

Sri K.Chanaramouli

M/s Road Metsi [ngustry

M/s Kumar Crushers

M/s AK.Metzl Indystries

Sri P.Srinivas

Sri V.Ramji

M/s Jayalaxmi Stone Crushers

M/s Kanaka Durga Stone Crushers (Sri M.Gopat Kishan)
M/s Kanada Durge Mewl Industries (Sri M.C.Ramana)
M/s Marsian Stone Crushers

M/s Sn Laxmi Narasimha Meti Industries

M/s Sai Rohit Hetal Industries '

M/s Vasavi Stone Crushers & M/s Vengamamba Associates
M/s Uday Stona Crusher

Sri B.Shailendra “

sri K.Dayanand

bifs Engineers Syndicate

S M.Kondaiah Chowdary

M/s Super Metal Industy

S P.Chinna Rae

Sri SSurender reddy M/s Shona Engg.

M/s Venus Stone Crusher

M/s AMR Projects Private Limited

M/s Sri Sai Crushers

s Sz saran Meai lndustry

Set P.Balra;

M{s Padmavathi Metal Industry

Mfs Larsen & Tourbe Limied

M/s Srinivasa Mewal Industnies

Sri B.Muthyam Reddy

M/s Vijaya Meral Industy

M/s Ram Raddy fetal Incusty

10 Another Company by name /s Bandarsviryala East Mining Company
having Registered Office at Plot No.134, Vanastali Hills, Vanasthalipuram,
Hyderabad - S00070 has been formed with the three existing lease holders and

another nwo applicants as follows:

BTN (N oy
N Nt Nt

Sn §.A.Subhani, Existing leassholder

Sri R.Jagdish, Existing leaseholder

Sri S.A.Rahman, Existing leaseholder

Sei K.Ashok Kumar, Person displaced in view of -
Supreme Court judgement.

Sri K.Narsing Rao, Person displaced in view of
Supreme Court Judgement.

[P.Y.0
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1. In the reference 3rd read above, the Director of Mines and Geology has
finally requested the Government that

1) the 36 applicants of M/s Bandaraviryala Crushers and Mining Zone
Umited, as at para 9 above, may be allotted 380 acres ag
quarrying area with the condition that they will enter into an
agreement with Andhra Pradesh Mineral Development Corporation
Limited to form a Joint Venture Company.

' 2} - Since Sarvarsi S.A.Subhani, R.Jagdish and S.A.Rahman are three
existing leaseholders  having leases in the same area,
Bandaraviryals, these leases may be ordered to ba amalgamated
into Bandaraviryala Mining Zone, The above five applicants as at
para 10 above may be granted 50 acres in the same area where
thelr quarry leases were existing, as per their request and for
administrative convenierice. These five pecple will be aliotted 50
acres in the name of M/s Bandaraviryala East Mining Company
with a condition thet they enter into an agresment with Andhra
Pradesh Mineral Development Corporation Limited to form a Joint
Venture Company.

3) in the 180 acres of non-mineral bearing area, sach of the
applicants may be allotted 3.65 acres for establishment of theor
crusher units.

43 One lease holder, namely M/s Venkats Raghava Building Materials
who has ten hectzres did not file any option. Hence, action may
be taken for cancellation of the lease if the company is now wiiling
to come forward for amalgamation.

12, The Director of Mines and Ceology has therefore requested the
Government to accord necessary aflobment orders as proposed above so that M/s
sndhra Pradesh Mineral Development Corporation Umited will enter into an
agreement with the companies being formed by the alidbttees and comz into
being a joint venture so as to Iniliate the process of shifting of the quarries /
crushing units o Mining Zone in Sy.MNe.268 of Bandaraviryala (V), Hayathnagar

{+1), Ranga Reddy District.

i The matter has been asxamined by Government in detail and zzeord
anproval as follows:-

1) The 36 applicanis of M/s Bandaraviryala Crushers and Mining
Zone Limited, mentioned as at para 9 above, are hereby eliotied
360 acres as quanying area with the condition that they wili enter
intg an agreement with Andhra Pradesh Mineral Development
Corporation Limited to form a Joint Venture Company ’

The S appliconts of M/s Bandaraviryala East Mining Company
mentioned as at para 10 above, are hereby allotted 50 acres in
the same arsa where their quarry leases were existing, as per
their request and for administrative convenience, with & condition
that they entér into an agreement with Andhra Pradesh Minerai
Development Corporation Limited to form a2 Joint Venture

Company.

2)

3) 3.65 acres of land in the 150 acres cf non-mineral bearing arez S
hereby atlotted 2 each of the applicant for establishment of their

Crusher Units.



L M/s venkals Raghava Bullding Materials who has ten hectares in
the Mining Zone ares did not file any option. Hence, parmission 1§
nereby  accorged ta the Director of Mines and Geology for
canceilation of the lease guly following the procedure, if ne is not
willing to come rforward for amalgamation.

The Oirector of dungs and Geology, Hyderabad, shall take necessary
ACUON 1) (e MaLter.

[BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

Y. SRILAKSHMI,
SECRETARY YO GOVERNMENT.
e

“The D rector of Mings and ueo ogy, Hyderasad.

Anohra Pradesh Mmerar Deve!opment Corporation Limited,
Ameerpet, Hyderabad.

* The District Collector, Ranga Reddy District.

Copy 10:
The Revenue Department,
The Municipal Administration & Urban Davelopment Deparument.
M/s Bandaraviryals Crushers and Mining Zone Ltd.,
Regd. Cff: Br.No.8-3-972/A (New MCH No.§72/A),
First Floor, Opp. Reliance Comimunication,
« Srinagar Colony, Hyderabad.
M/s Banacaraviryala East Mining Company,
Regd Off: Plot No.134, Vanastali Hm
vanasthahipuram,
Fyderahad.
Siisc

// FORWARDED 1: BY ORDER //

4 e
Sé%}'mwﬁzcm

W
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A4, Rangs Reddy District as Mining Zong!

GOVERNMINT OF ANDHRA PRADESH
AUSTRACT

Mines 2 Quarries - Mining Zore- - Bandaraviryala Mining Zone, Hayathnagar
Mardel, Ranga Reddy Districr - Shifting of quarries (o Bandaraviryala Mining
Zone - #fictment of area - allotment of individual leases - Orders - Issued.

-2007
following:

Read the

G.0.Ms.No.BY, Ind. & Com, (M.11) Dept.,, dt.22-03-2006,

G.0.Ms.N0.138, Ina. & Com, (#.11) Dept., dr.07-06-2007.

Representation of /s nandaraviryala East Mining Lompany,

dated:17-09-2007.

4 Representation of the Secretary, Hyderabad Stone Crusher
Owners Associalion, Hyderabag, dt.12-09-2007.

5 Director of Mines & Geology, tiyderabad, Note dt.24-10-2007.

P b

ER)

QRDER:

fin e reference 1st read awove, orders were issued declaring the area

OVEr an elont of 670.29 acres in Sy.Hg. 208 of Bandaravirysla (), Hayathnagar
z0d sllocated the area to M/s Andhra

“radesh Mineral Developinent Corperation Limited for taking the responsibility of
appolniing quatifed Mining Engincers on consultancy basis to supervise the
works for syctematic and scientific aperstions by providing qualifiad bissters so
that the coerations do not Cause
podiution o dust  emission, M/s Andhra Pradesh Mineral Development
Corporation Uimited, shall sub-lesse appropriate blocks te the aliottees by
fuiowing o™ wiclerential treatment o aif such leaseholders who are to be
rehabllitzied basis on tha date of grant of laase e, the first grantee will have
ist preference in allocation of blocks. Decers were also issucd in the above G.O,
st 10% of tha total area g to be raverved for Vadderg Socletles In the interest
of their welfare. Orders were also issuerd therein that the existing Stone
Crushers sholl be given 1St priority n allocation to the extent of material

'raqu!red o them for sustenance of the Stone Crushing Industry within the

radius of about 50 Km. or as moy Lo deaded i case to case by the Director of
Mires & Geology, Hyderabad, aftue prics apgioval of Government,

8 Subscquently oideis were istusd in the reference 2nd read above
~nercdn totaty twa independent groups were formed, In the notified area, one
group Le. M/s Bandaraviryals Crusbers and Mining Zone Limited consisting of 36
aembers and znother group Le. td/s Bandaraviryala East Mining Company
consisting of § members apart from olictment of 10% of the area lo veddera
community, In the above said G.Q., Govararnant accord aporoval as follovss:

The 3G applicants of M/s Berwarascyata Crushers and Minlng Zone
Liniited, are aliotted 360 acres a5 quarrying area with the condition that
they will enter Into an agreement with APMDC to form a Jolnt Venture

i

Company.
’ Cenld 0y

any hindrance by way of enormous sound
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thelr request aqd for administrative ¢onvenlence, with a condition that
they entef“intd*an agreement with APMDC to form  Joint Vantyre

Company.

3) 3.65 acres of land in the 150 acres of non-mineral bearing area was
allotted to gf{ich of the applicant for establishment of their crusher units,
M/s Venkata Raghava Building Materlals who has ten hectares in the
Mining Zohe alea did not file any option, Hence, permission was
accorded o' the DMG for cancellation of the lease duly foliowing the
procedure; If he Is not willing to come forward for amalgamation.

4)

! Through the reference 3rd and 4th read above Government have
received representationt from M/s Banduraviryala East Minlng Company and from
the Secretary, Hyderabad Stone Crusher Owners Assoclation, whercin they
alleged that therd [s de!z{y on part of the Andhra Pradesh Mineral Development
Corporation Lim!t'g'd in entering into acreoment. M/s Bandaraviryala East Mining
Company has req;’:’estedr}or early commencement of quarrying operations cither
under Jolnt Venture swith Andhra Pradesh Mineral Development Corporstion
Limlted or throu indlvidisal allotments to their company of 5 memberz, The
Secretary, Hyderahad Stone Crusher Owners Association, has also recuosted to

allot the quarriesﬂdlvld‘u;aléy‘

4. The matter has been examined by Government in detall In consultation
with the Vlce-(s‘i‘@atrmab & Manzging Director, Andhra Pradesh  Mineral
Development Cdrporation Umited and the Director of Mines & Geology,
Hyderabad, and dgclded’to consider to aliot individual leases to thesz dispiacad
quarry owners a¢ fequested in the representations 3rd and 4th read above with
certain conditions, In modification of the orders Issued In the referonces st and

2nd resd 2bove.

5. Accordingly, Government In partial modification of the orders issued in
the references léz and Znd read above, hereby order to allot Individual teases
for Stone and M?tal In" Sy.N0.268 of Bandaraviryala (V), Hayathnager (M),
R.R.District to the:displaced quarry owners as requested In the representations
3rd and 4th read z}bove with the following conditions: :

3) Spinkiing of water for dust controf during crushing operations.

Taking steps for afforestation i the peripheral zones as green belt and

b)
its proper gnafntenance.

¢) The allottees shall pay and maintain internal roads for transportation
from quarry to crushing units and in between the quarrles/ crushers at

thelr own cost.

d) providing potable drinking water o the labour and first aid,

Conld.pa3e

The 5 applicants of M/s Bandarovinyda Cast Minihg Company art elfatted )
50 acres In the same area where their quarry leases ware existing, as per

50
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)

Maintaining creches as per tne stalutory provisions of the Mines Safety

" Rules.

Constructing explosive magazines with proper security provision,

Preventing indiscriminate quarrying other than the area earmarked for
qQuarrying purpases within the Mining Zones.

The allottees shall apply within (15) days from this ordeﬁé&grant of
quarry leasé before the authority as per rule along with an affidavit on
shifting of the existing quarrylng / crushing unit, obtaln grant orders and
axecute the lease deed as per the existing provisions,

The allottees of each block shall conduct joint quarrying Inltlally to have

-en approach for accessibility to all Individual quarry leases by way of

three trench / channels with a width of 50 mts., one along and two
across the blocks. The raw material during the joint qurrylng shall ba

- shared by all allottees as per their requirement lrrespective of the

‘!ocation of quarrying. The lranching prices which provide road to all
individual quarrles be completed within 3 years from the date of
cxecution of lease deeds. From 4th year onwards, no transport permits

vill be issued based on joint qugrrying,

Ve aliottees shall obtain necessary explosive licence from the competent
authority before commencement of blasting operations, conduct quarry
noerations by using latest explosive devices to reduce the effect of sound

and vibration due to blasting.

The allottees shall shift the esxisting crushing units to the mining zone
within 8 months period from the date of *his order.

2 committee consisting of allotiecs ¢f each block under the suparvision
of ZIDMG, Hyderabad, shall take further action on the allotment of
incividual quarry plots @ 10.0C acres each by adopting a suitable

_ method.

The allottecs shall follow the norms and conditions as leld down under
APMMC Rules, 1966, .

The zallottees In one block should not cause any hindrance to other block
leaseholder and maintain atmosghere for smooth quarrying by adepting
procedure ke malntalning common blasting timings, developlng green
belts, setting up sprinkling tools for settling dust ete,

The allottees shall appoint qualiied Mines Manager and other tecnnicians
under whose control the quarry anarations be teken up as per the norms
{aid down under mines safely rules.

The allotteas shall acquird / negotiate with the paltadars for the
pattalands falling &s binded {(within) Sy.No,268 of Bandaraviryala to have

area of 3.65 acres each for establishment of stone crushing units,
Contd..ps..5..

-

e e
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q) When the operations are in upper flanks using explosives, the quarry

" operators at the lower flanis must be evicted until the explosives are

charged and foniy after charging Is over they sheould be allowed to
operate, kegp}ng In view of the safety precautions,

B TSRS ¢
6.+ The Dlrector of Mines & Gaology, Hyderabad, Is Informed that the
allotment of Individual leases ordered at para 5 above is also subjact to

obtalning all clearéﬁtes frg)m the competent authorlties concerned and further
subject to satlsfying ail oth}er appliceble Acts & Rules,

7. . The Director of Mines & Geology, Hyderabad and the Vice-Chairman and
Managing Director, A.P.’Hineral Development Corporztlon Umited, shall take

necessary action In the miatter.
(BY QRDER AND IN THE NAME OF :fHE GOVERNOR OF ANDHRA PPADESH)

Y,5RILAKSHMI
SECRETARY TO GOVERMMENT

To

The Director of Mines & Geoloyy, Hyderabad.

The Vice Chalrman & Medaging Diractor,
Andhra Pradesh Mineral Davelopment Corpn.Lid.,
Ameerpet, Hyderabad.

The District Collector, Ranga Heddy District.

Copv to:

The Revenue Depprtme:}t.

The MA & UD Department,

Ffs Bandaraviryala Crashers and #iving Zons Ltd.,
Regd. OFDrNGB-3-072/4 (iew MCH N0.972/4)
First Floar, Opp,‘Reliance Communication,
Srinagar“Golony, Hyderaba.

p/s Bandaravirygla £ast Mining Company,
Regd. O} Plot'No.134, Vanastali Hilis,
Vanasthaﬁpurarﬁ, Hyderabad,

The Secretary,
Hyderabad Stone Crusher Ovmers Assoclation,
8-3-972/3, st floor, Opp. Rellance Communications,

SrinaaariColony, Hydesbid - 73,
Sf/S¢
/} inrwarded by oeder [/
'153.!54?~£"<;h~§;mv" <
SECTIGH OFFICER

N’
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MINES & QUARRIES - Mining Zone - Bandaraviryala Mining Zone, Hayathnagar
Mandal, Ranga Reddy District - Shifting of quarries to Bandaraviryala Mining Zone -
Alfotment. of area - Allotment of individual ,leases - Orders - Issued further
modificatian - Orders - Issued.

INDUSTRIES AND COMMERCE {M.II) DEPARTMENT :
Read the following;
1, G.0.Ms.No.89, Ind. & Com. (M.I1) Dept,, dt.22-03-2006.
2, G.0.Ms.No,138, Ind. & Com. (M.II) Dept., dt.07-06-2007.
3, Representation of M/s, Bandaraviryala East Mining Company,
dated;17-09-2007, ;
4. Representation of the 'Secretary, Hyderabad Stone Crusher Owners
Assoclation, Hyderabad, dt.12-09-2007,
5, Director of Mines & Geology, Hyderabad, Note dt.24-10-2007,
-5, G.0.Ms.N0.284, Ind. & Com.(M.II) Dept., dated: 14-11-2007.
7 Director of:Mines. & Geology, Hyderabad, Note dt,28-11-2007.
. . PENNE S 2> S
ORDER: %‘3’ ‘q{% " . -
. ¢ LR 5T 1 . 3 iy Ie
: -In the reference. st readiabove,, orders werg tssued,z;gc!armg the area over
an extent of 670.29 acres In. Sy.No;268. of Bandaraviryala, ), Hayatfinagar! (M),
Ranga Reddy District as.'Minlng Zong’ and allocated the area 1o M/s-Andhra'Pradesty
Mineral Development Corporation Umited for taking the rgsg sibllity of appolnting
qualif®d  Mining. Engineers on. consultancy basis to sugéwvise the “works fof
Systematic and. scientific, operations by. providing qualified iblasters so that the
‘operations. do:naficaysaiany, hindrange by, way of enormousisg -nqquégu&me%must
1

emission. -M/s: Andhra -Bradesh: Minergl.sRevelopment; Gorplirationjckimited rshalf
e»}, & ey

Pt aced

sub-lease appropriate biagks, o thiespllotiess bifollowing aprat
allisuch legse holdersywho a[%g:gggggﬁbmm‘ﬁdabgs‘f'ggi frithe, ’
,:iggse;~i,e.~;§h§;sﬁm§_¢srsan;ggz;wj}k;}mgms@pr ference Inimlideaiion ofibls

i

Werel also IssuedIn the sald:GiR7! t30%; o thestotal d(aalls foshelreseiedifor |
“Vadd ai'SQﬂfetissf:métﬁgﬁbtcgstQﬁ;@ié}wej{argf Ordersise f i a{sgi;gsﬂge;@;zﬁgm%}g
th Qﬁ%i’exisﬁagzsme‘s%fsﬁ?z% shallibg glven dstpriorlty Ini %ca_ lonitoithe extent.
Sfimaterlalirequlreditothismfonsisteniance of theiStone-CHiEhing IndUstryifvithin
Sbgiradius f 20aUt50/Kmy o8 45 Y. bR decidedin sase  Bichse by g@}.m -
“Mines SuGeologyHydarapad, afteranelor approval {Govemiment.. o é
s Rl llpie CSlsedmilgE Sgali VRt
Zgu5SUbsAUSHly Qrders,were)saedin e reterangazandtiend ip
fotally  tworIndependentsgroups Wetd rarmegsin; the notifedtarea ionEran bipiis
M/s Bandaraviryala Crushers andyldining.Zone Limited cangfsting gg{?ﬁg‘,@;gpbe{s

Mpany ‘conslsting! of 5

and gpother group Le. M/s Bandaraviryala East Mining Company. conslstin :
veddera “community.

memopers apart: from allotment of 10% of the a{ea:.fgg nmunit
read above which as

Gavernment have alsu accorded approval vide reference 29

follows:

" LIRS . (3 LY LS e e T Wi, s .

) The 36 a;':piican;s of M/s Bandaraviryala Crushers afi Mining: Zone Limited,
are allotted. 360. acres. as quarrying area.with the Edhdition ‘that. they wil
enter Into,an agreement with AP, Mineral Deveropnf t Corporation Limited
to form a Joint Venture Company...

i) m’rhe 5 applicants of M/s Bandaraviryala East Mining Cf* pany are allotted 50
acres In the.same area where thelr quarry leages wézg existing, as per thelr
request and for;adminlstrative conyenlence, with a depidition that they enter
into an agreement with AP, Mineral Develogment Corporation Limited to

form Jolnt Venture Company, . . .
{P.7.C}
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iif) 3,_65 acres of land In the 150 acres of non-mineral bearing area was aflotted

ﬁéﬁé;ch of the applic ?3% for establlshment of thelr crushet units,
WGt <1 . feen b LTS

2 gty oo oy

= BN e
fv) - Mf&Venkata Raghava Bullding Materlals who has ten (10):hectares In the
_My::!ng Zone area d!cﬁnot file any optlon. Hence, permisslon: was accorded to
-“the Birector of Mine$ find Geology for canceliation of the lease duly following

the prdcédure, If ha I%niot willing'to corie:forward for amalgamation.

3 }Ir_.i.;_}-.ﬁhe,ug'eference 3rd and 4th read above Governmert have received
repregentation” from M/s Bandaraviryala Sast Mining Company and from the
Secreﬁ'ﬁr,' Hyderabad Stone:Crusher Owners' Assoclation, whereln they alleged that
there Is a delay on part of t}"se Andhra Pradesh Mineral Development Corporation
Limited In entering Into an agreement. M/s Bandaraviryala East Mining Company
has requested for early corimencement of quarrying operations elther under Joint
Venture with Andhra Pradesh Mineral Development Corporation Lifmited or through
Individual -allotthents to ,thé”ﬁ.' company of 5 merhbers, The Secretary, Hyderabad
Stone Crusher, Owners Aﬁs!oclation, Ras also' requested to allot the quarrles

Individuallyi§ui s

4\ iy ¢ 72 : .

4, ‘?ﬂé?{e%amm!ng the matter In detall:In consultation'with the Vice-Chafrman
& Managing Director, Andhid Pradesh:Mineral Development Corporatlon Limited and
the Director of Mines & Geology, Hyderabad, Gavernment.n partlal modification of
the orders issued In the.réferences Lst and 2nd read abve, Issued orders In the
referance :Bth Jread abova! dllottingr{iidividdale Jdses for »Storfe and Metal In
sym{qggééjhf@?iﬁdéraw:-*;ralai"m,vHsyéfthﬁag’am(m,x'-Rangs Réddy-District to the
dispiactd idbiarry bwnersn b requestdth Imitia représaiitations’ 3rd" and dth read |
sboveWithigearaincondiigng. . <1 w) berinl ), Bl g ates .
O Say e 03 ol yane AU AT RRRUR AN bt -

6. quAt;"fﬁls,‘ﬁff'gé'!tﬁro‘%ﬁ",the reference/7th/read abovethe Director of Mines &
Geaology, l:gaér&badﬁhagi Brought to the ndtice of-Goverhiment that:M/s Larson and -

Toubrd. Linjlbed;iléinavid {3} quaishiiEadessror” stonasiietal’snd eétablished (2)
stone crushiria! “{'ri‘éihq THir %ﬁblli (VyianthbawaharnagarVillagesiof- Keesara and
Shameﬁgﬁé@?‘a f5, REBERKEddyBIstritd The Directoriof Mitied:#nd- Geology has
further, stated /el M7E S ko “Snd i TotBrofLimited dppliad!fantshiftthg of their unit
from Thimimalbaly.illEgar o e MnlEgh Sidiat BANGabaviryall.s Sdbsequently, M/s,
Larson & TodbrofiAforrieditiiakin Shder toibitind samaldrgert dssigitivent, the sald
unit ofethifimaig: !%ihﬁ}ﬁtﬁ'%’ffgﬁiﬁ8ﬁé¥t§??sﬁilﬁﬁéa- tdoiadpatd, Aatitapur District
and that M/s: Bala]) Stona Mefa) Trb0%[8eiéptEsentdd forthlidtnentiof lease in lleu
of the allotmerit’so M/s:Laresh iand ouBrolLimited; 38 tdy Were'Holding a quarry

lease for stone and metal and restablifhedUarstotie SrushingYunittiiSy.No.37 of

Gopanpally. Village, Serliingaripajly (M), Ranga Reddy District. The Director of Mines,
and sgofof;‘y;:‘_ a?é;a:so;%&af;;}fs\f’_ \BIAdEIstant - Diredtdfrof ‘Minesr and Geology,-
furnished hisiremarks fosit s HeiderstibHTC allotment dhileisebto /s Balafi Stoné
Metal. Indd?&!és'iﬁy"dblyk’é‘ fideling theSaligtmient eariigr tiade to /s Larson and
ToubquL!ﬁﬂt"éd.z;}In VIEw; of the ‘abovEfthe Directorzof Miries: atid Geology has

requested thar € & 'allétiert may be™eorsldéred In favour of M/s Bdlajl Stone Metal
Industrles. ~ 0 7 "

7 Regardifé'g; allotment of lease to M/s Vengamamba Assoclates & M/s Vasavl

StoneliCrushernr@d)ia [itgleotinit l,fg’égx sh7 NG 138, Inid(: & Comi{MIT) Dept.)! .
077 ‘:2&‘67?&%6!' ?%Mrf&%a HGEHIE IR reTaRencaith read above

dti070 1e5an0 Ae0IGgy i . : ‘
has: sEta4ERAE BRE WEBEW DIrectEr 81 Mided Brd Gevls ?»‘-ﬁvd%?'é'b‘ﬁdi”femm‘i{

that both M/s Véfigamaifiba Assoclates Taid M/s VaSaV1 Stond ErlSHER S8 holding]

two separate duarry leases, explosivé license etc., and” recommended for
cdn‘s!déf%t!on!‘éfdg 5 gz"éce*anatme'njfﬂ}gf%?yrﬂrgimﬁ Z3fieistdad gs a slhgle unit.
Therefore;: tHeDlractopvof sMines "&fid  Geblogyiteas rediiested 6! orisider the
aliotment of léase'to M/s Vasavl Sto'ﬁé-’c,’t‘u;her?dﬁwﬁg ' Minfhg ’Zoqef at 5¢.No.268 of
Bandaraviryala (V) andithe allotmént TtgiiM/s Veﬁgﬁnamba‘“Assgclates ‘may be
consldered In Mining Zones under declaration elseWhere: .
[Contd...3]
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8. The Director of Mines and Geology has requested the Government to extend
the (15) days time specified in the G.O. 6th read above to the allottees for filing
applications before the competent authority from the date of modifications /
amendment Issued,

5; The matter has been examlned by Government in detail and accordingly, in
partlal modification of the orders Issued in the references ist, 2nd and 6th read
abov&Government hereby issue the followlng orders:-

a) A quarry lease Is hereby allotted in favour of M/s Balafl Stone Metal
Industries by duly canceling the allotment earller made to M/s Larson and
Toubro Limited In G.0.Ms.No.138, Ind. & Com. (M.II) Dept., &t.07-06-2007,
as the latter firm shifted their stone crushing unit on thelr own to Thadipatr],
Anantapur District to attend to urgent viork assigned to them.

b) wed Quarry lease Is hereby aliotted En favour of M/s Vasavl. Crusher only In
Mmmg Zone at Sy.N0.268 of Bandaraviryala (V) duly canceling the lease
allotted earlier In favour of M/s_ Vasavh Stene Crushers & M/s Vengamamba
Assoclates, who were consldered together as a single unit In-G,0.Ms,No.138,
Ind. & Com. (M.II) Dept., and the case of M/s. Vengamamba Assoclates for

allotment of a lease will be ccnsldered In the proposed Mining Zones to be
declared elsewhere. >

e v
c) The new allottees referred.to In (a) and (b) above shall apply within 15 days
e/ O the date of this crderifor. grant of quarry lease before the authorities as
per rules along with an affldavit of undertaking on shifting of the existing
quarrylng:/ crushing unit, obtain grant orders and exécute the lease deed as

per the existing provisionsa

10.  In view of the above modjﬁcat!ons now ordered, the following shall be the
latest list of allottees in Mlning Zone at Bandaravi rya!a .

SR RTINS SR |
a) M&Mmmmumm&mmm R TIUET 1 BRRA it
S ,iﬂ P aaumRtiY i
1) Srl S.M. ubhanl Ex!smng }aase J'mldcr ST T ORI [ RBPY
2} Sri R.Jagadeesh Kumar, Existing lease hoider T st - stdY
3)  Srl S.ARahaman, Existing lease ho!der it SRR
4} Srl K.Narsinga Raoszy - . R T

5) Sit K.Ashok Kumar) i . R A e

o ST

c‘mw. P Lt sy g

bJ ¢ 1 ),)‘ Vﬁ-ng Iy
' 2 (U . e Vs gy )\3 ﬁ# r{d’q‘é&&n‘rf?my }f)’.
=1} SrlKAnjaneyulu i n: “r‘ CUHERBORS

2) Srl M.A Nayeem cpi rl'xm ,,\(
3) Sri D.Shankar ¥
4) Sri D.Bashir
53 St K.Chandrameull ;.-
6) M/s Road Metal Industry
7 M/s Kumar Crushers
8) M/s AK Metal Industries
9) Sri P.Srinlvas vz
wed 0} Srl.V.Ramjl
11y Mfs Jayalaxm! Stone Crushers
12} M/s Kanaka Durga Stone Crushers (Sri M, Goéal Kishan)
13} M/s Kanaka Durga Metal Industries (Sri M.C.Ramana)

14)  M/s Marslan Stone Crusher
15)  M/s Sri Laxml| Narasimha Metal Incfustr‘rés
16)  M/s Sal Rohit Metal Industries i

[P.T.0]
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™7 Ms\Vasavi Stone Crusher
wo 18) -u-Ms-Utay: Stone Crusher.
- 419) . 5ri:B.8hallendra

20)  Srl K.Gdyanand
21)  W/s Egdineers Syndicate '
22) - Sr'Mitdndalah Chowdary -
23)  «M/s Stper Metal Industry
24) st P.Chinna Rao
23)  Sri S.Sutender Reddy, M/s. Shona Engineers
75) M/s Venus Stone Crusher
27)  M/s AMR, Profects Private Limited
28)  M/s Stl’$al Crushers
29)  M/s Sai Kiran Metal Industry
30)  M/s Srl.P.Balraj, M/s Sal Baba Metal Industry
31)  M/s Padmavathl Metal Industry
32)  M/s Bdlaji Stone Metal Industries
33} M/s Srifilvasa Metal Industries

38 M/s SiB.Muthyam Reddy -

35)  M/s Vilaya Metal Industry

36) - M/s Rdm Reddy Metal Industry

11, The Director of Mines & Geology, Hyderabad, shall take necessary action
accordingly. :

(BY ORDER AND IN THE NAME OF ”ﬂilE GOVERNOR OF ANDHRA PRADESH)
e ol bty K
— Ty i Y SRILAKSHMI
SECRETARY 70 GOVERNMENT

V?hge Director 6 Mines & Geology, Hyderabad, K. ‘
A T S [T R | 3 ¥T CREE RS V1 T
The Vice-Chialrman & Mahaging Directdr;. PR
‘<A:P1i’r?fnér§f DéYelopnishit Cor}iéksucn,um{ted;r P
o Ameerpetd HydEbatl ¢ sl L L
The DistrictiGolléctor; f]’é”;R’E'dd')}«Q!_’smE:tl\@-_«"‘.’}.,.’"-.r Al -
) {Dalar fﬁg{bﬁf&:uq&}@ﬁ#}x‘? I THYLV ¢t ol
The Municlp8l-AdRilnisTaton 8 UrBaRiBEalopfieRt Depiriiant,
M/s Bandatdiityala CHihers and Minlig-Zone Lédy, 5t . -
Regd.Off: Dr.Noi8-3-972/A (New!MCH N&.972/A)"
First Floor, Opp. Rellance Comrilinication, r
Srinagar Colony,Hyderabad, A0 EM: b 2 b, g iy
M/s Bandaraviryala East Mining Company;. - L
Regd.Off: Plot Noi1 34/ VMansstdin Hilszlor s fleysngAy i n
Vanasthallpuraffi, Hydefabad: ™ alloln  pippvsfioa b
The Seeretary, L ¢ Foires
Hyderabad Stone Crusher OwnersiAssociatlon;.. . e, +
8-3-972/A, 1st Floor, Opp. Rellanca Communications; °
Srinagar Colony, Hydeabad - 73, 4 -‘ » ;
AR g o Al O a0 M
s R < -‘.‘M;;ﬁ.svu\.géub}!a It 14, &8 Al
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GOVERNMENT OF TELANGANA
ABSTRACT

RULES - Mines & Quarries - The Telangana State Minor Mineral Concession Rules, 1966
- Certain amendments - Notification - Issued.
INDUSTRIES AND COMMERCE (MINES-1) DEPARTMENT
G.O:Ms.No. 48 Dated: 26-07-2017
Read the following:

. G.0.Ms.N0.1172, Industries (B-1) Dept., dated 04-09-1967.

. G.0.Ms.No.22, Industries Dept., dated 25-01-1968.

. G.0.Ms.No.226, Ind. & Com. Dept. dated 25-03-1977.

. G.0.Ms.No.55, Ind. & Com. (M.l) Dept. dated 26-08-2015.

. G.0.Ms.No.15, Ind. & Com. (M.I) Dept., dated 16.03.2016

. G.0.Ms.No.37, Ind. & Com. (M.l) Dept. dated 26-07-2016.

. From the Director of Mines & Geology, Hyderabad
File No. 4249/P/2015, dated 02.12.2016 & 22.03.2017

dedkdkek

NO U WN =

ORDER:

In the reference 7" read above, the Director of Mines and Geology, Hyderabad
proposed certain amendments to the Telangana State Minor Mineral Concession Rules,
1966 on the processing of prospecting license applications for (31) minerals notified
by the Central Government as minor minerals to be regulated by State Governments,
adoption of the concept of quarry plan and feasibility report for existing minor
minerals in order to comply with the notifications issued by the Ministry of
Environment, Forest and Climate Change, Government of India, facilitating issuance
of Environment Clearance both at the State Level and the District Level Environment
Impact Assessment Authority basing on the extent i.e. > 5 Ha and > 25 Ha and upto 5
Ha and 25.00 Ha for a single quarry lease or leases in cluster respectively vide S.0.141
(E), dt:15.01.2016, S.0.190 (E), dt:20.01.2016 and S.0.2269(E), dated 01.07.2016.

2. The Government, after careful consideration of the matter and as per the
powers delegated under Section 15 of the Mines and Minerals (Development and
Regulation) Act, 1957 (Central Act No.67 of 1957) in continuation to the amendments
issued vide reference 5" read above and in supersession of the amendments issued
vide reference 6" read above, hereby amend the Telangana State Minor Mineral
Concession Rules, 1966.

3. Accordingly, the following Notification will be published in an Extraordinary
Issue of Telangana State Gazette dated the 26 July, 2017.

NOTIFICATION

In exercise of the powers conferred by Sub-section 1 of Section 15 of the Mines
and Minerals (Development and Regulation) Act, 1957 (Central Act 67 of 1957), the
Governor of Telangana hereby issues the following amendments to the Telangana
State Minor Mineral Concession Rules, 1966.

AMENDMENTS

In the said rules,
(1) In Rule-4, after clause (f), the following clause shall be added, namely:

(g) “Lessee” when used in relation to a quarry, means any person, society registered
under the Co-operative Societies Act, 1964, Partnership firm or a firm registered
under Companies Act to whom a lease is granted under these Rules.

(h)(i) “Quarry” means any excavation where any operation is being carried to dug out

or extract from a mass of rock by cutting, blasting and it include boreholes, shafts, all
open cast workings, all audits, safety structures, all transportation means, any
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premises for time being used for depositing mine wastes, processing units and other
allied activities.

(ii)“Quarry Lease” means a precise area granted under lease for the purpose of
undertaking quarrying operations for winning minerals.

(i) (i) “Quarry Plan” means a plan prepared under Rule 7-A and scrutinized by the
Deputy Director of Mines and Geology on the arrangement for conduct of quarrying in
the precise area granted under quarry lease for minerals other than Gravel, Ordinary
Earth, Rehmatti, Morrum, Shingle, Chalcedony Pebbles and Gypsum.

(ii)“Feasibility Report” means a report prepared under Rule 7-A provisions and
scrutinized by Deputy Director of Mines and Geology for the extraction of Gravel,
Ordinary Earth, Rehmatti, Morrum, Shingle, Chalcedony Pebbles and Gypsum.

(iii)“Quarry Closure” means steps taken for reclamation, rehabilitation measures in
respect of a quarry or part thereof after cessation of quarrying or processing
operations in a quarry or part thereof.

() “Recognized Qualified Person” means a person or an agency granted recognition by
the Director of Mines and Geology or Indian Bureau of Mines accredited person or
consultancy to prepare Quarry Plan.

2) For rule-5, the following shall be substituted, namely:-

“5. No person shall undertake quarrying of any minor mineral in any area, except
under and in accordance with the terms and conditions of a quarry lease or a permit
granted under these rules".

3) For Rule-7, the following shall be substituted, namely:-

“7. Preparation of plans and demarcation of the leased area:- When an application
for grant of quarry lease is filed over any area, arrangement shall be made by the
Assistant Director to take-up survey and demarcation of the applied area for
preparation of a quarry sketch.

The boundaries of surveyed and demarcated area referred to as ‘precise area’
proposed for any lease shall be with geo-coordinates having geo-referencing of three
permanent reference points for later identification of the area. The surveyed and
demarcated sketch shall reflect the entire geo-coordinates alongwith reference
datum.

After the grant and execution of lease deed, the lease holder shall erect boundary
pillars on the geo-referenced points marked on ground during survey of the area and
as per the surveyed and demarcated sketch at his own expense in the manner
prescribed below:
(i) Distances between successive pillars shall not exceed 20 Mts around the
licensed/leased area.

(i) The grantee shall make a bore hole of 4% inch diameter atleast upto a depth
of 15 Mts and fill with RCC as permanent pillars.

The Assistant Director alongwith Surveyor shall inspect the granted and executed
area within 30 days from the date of execution of lease deed. The Surveyor shall
verify and confirm that the boundary pillars erected by the lessee are as per the geo-
coordinates of the area shown in the executed sketch enclosed to the lease deed.

A) Quarry Plan: The Quarry Plan is a document which prescribes the methodology for
conduct of operations for extraction of minerals. Every lease holder shall invariably
carry out operations as per the Quarry Plan.

The system of preparation, self certification, scrutiny and monitoring of quarrying
operations shall be in accordance with the Quarry Plan. It is applicable both for open
cast and underground quarry leases for (31) minerals, Granite and Marble and existing
minor minerals except Gravel, Ordinary Earth, Rehmatti, Morrum, Shingle,

Chalcedony Pebbles and Gypsum.
(Contd..)
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Provided that in case of Gravel, Ordinary Earth, Rehmatti, Morrum, Shingle,
Chalcedony Pebbles and Gypsum there shall be a self certified Feasibility Report duly
mentioning the mineable quantities to be extracted from the precise area, adoption
of safety measures during operations alongwith quarry pit reclamation Plan.

B) Quarry Plan or feasibility report a pre-requisite for quarry operations:-

Quarry Plan or feasibility report is a pre-requisite for systematic and scientific
development of mineral deposits of open cast and underground quarries. The quarry
operations shall be undertaken in accordance with the self certified Quarry Plan or
feasibility report prepared by Recognized Qualified Person (RQP) duly scrutinized by
the Deputy Director of Mines and Geology concerned.

Open Cast Quarrying:

(i) For systematic and scientific development of mineral deposits, open cast
quarry operations shall be undertaken in accordance with the Quarry Plan or
feasibility report prepared by Recognized Qualified Person (RQP) duly scrutinized by
the Deputy Director of Mines & Geology.

(ii) The quarry lease holders, commenced operations before commencement of
these rules without Quarry Plan or feasibility report, shall submit a self certified
Quarry Plan or feasibility report within six months from the date of commencement of
these rules to the Deputy Director of Mines and Geology for its scrutiny.

Provided that if a lease holder fails to submit a self certified Quarry Plan or feasibility
report within six months as per sub rule (ii) for the reasons beyond his/her control,
shall submit the same within further period of six months alongwith an amount
equivalent to one year dead rent as penal fee in head of account 0835-102-81.

Provided further that if any lease holder fails to submit a self certified Quarry Plan or
feasibility report within the extended period of six months, such quarry lease shall be
determined by the granting authority.

(iii) If the quarry operations are not carried out in accordance with the self certified
Quarry Plan or feasibility report as the case may be, the Deputy Director on report
from the Assistant Director shall issue orders for suspension of quarry operations in
the entire lease area or part thereof.

(iv) On compliance of rectifications by the lease holders and report by the Assistant
Director, the Deputy Director shall revoke the suspension orders and restore the
quarry operations.

(v) The overburden and waste material generated during quarry operations shall not
be allowed to be mixed with non-saleable or sub-grade minerals/ores and it shall be
stacked separately.

(vi) The modifications to self certified Quarry Plan or feasibility report during the
operation of a quarry lease shall require prior scrutiny of Deputy Director concerned.

Underground Quarry Operations:

Though not very often, the minor minerals occur underground, but in case of such
occurrences, the operations shall be:

a) Carried out to achieve optimum mineral recovery.
b) Planned in accordance with method of stopping with due consideration to the

geology and geo-mechanical properties of mineral with reference to the
adjoining rock formation.

c) The size of development of openings, blocks and pillars shall remain stable
during the development and stopping stages.
(P.T.0.)
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T
d) The stopping material shall not cause any disturbance to the surface.

e) The sub-grade minerals shall be brought to the surface and stacked separately
instead of leaving underground.

Eligibility Criteria for preparation of Quarry Plan or feasibility report:

Mining Engineers and Geologists registered with the Department of Mines and Geology
and having the following educational qualification are eligible for preparation of
Quarry Plan or feasibility report and may also carry out modifications of the existing
Quarry Plan or feasibility report.

A degree in Mining Engineering or post-graduate degree in Geology awarded by a
University established or incorporated by or under a Central Act, a Provincial Act or a
State Act, including any institution recognized by the University Grants Commission
established under Section 4 of the University Grants Commission Act, 1956 or any
equivalent qualification granted by any University or Institution outside India with
professional experience of five years of working in a supervisory capacity in the field
of mining or mineral administration after obtaining a degree or qualification required.

Model Quarry Plan or feasibility report:

The Quarry Plan or feasibility report shall be prepared broadly following the model
format given in Form-W or Feasibility Report covering broad Geological and quarry
aspects as the case may be. The Quarry Plan or Feasibility Report as the case may be,
shall be certified by the lessee/applicant in Form-W(A).

The Recognized Qualified Person shall upload the Quarry Plan or feasibility report in
Mines & Geology Department website alongwith certificates in Form-W(A) &
W(B)(RQP Certificate) and also submit hard copy to the Deputy Directors concerned,
with a treasury challan of Rs.5000/- (Rupees Five Thousand Only) towards non-
refundable amount to be paid in Head of Account 0853-102-81-Other Receipts,
towards quarry plan or feasibility report scrutiny fee.

Scrutiny of Quarry Plan or feasibility report:

(@) The Deputy Director concerned shall scrutinize the uploaded Quarry Plan/
Scheme of Quarrying/Feasibility Report/Progressive Quarry Closure Plan/Final
Quarry Closure Plan by the applicant/lease holder as the case may be after
inspecting the précised area.

(b)  The copies of scrutinized Quarry Plan or in-complete Quarry Plan or feasibility
report with the reasons in writing shall be upload in the Departmental website
within 30 days from the date of online submission or otherwise the same will be
treated as deemed scrutinized.

(c)  The Deputy Director concerned shall inspect the deemed scrutinized Quarry
Plan or feasibility report area for Quarry Lease within 30 days from the date of
deemed scrutinized Quarry Plan. In case, if deviations noticed, the Deputy
Director shall recommend for modification of Quarry Plan or feasibility report
and till the rectification, the quarrying operations in that part of the leased
area shall remain suspended.

(d)  Every scrutinized self certified Quarry Plan or feasibility report under these
rules shall be valid for the entire duration of the lease:

Provided that a lease holder shall submit scrutinized Progressive Quarry
Scheme or fresh feasibility report for every five years before three months of
the completion of the first or subsequent five year quarry plan/quarry scheme
or feasibility report as the case may be.

(e)  Assistant Director in whose jurisdiction the quarry lease exist, shall monitor the
implementation of approved Quarry Plan/Feasibility Report. In case of non-
compliance of Quarry Plan or feasibility report conditions the Assistant Director
shall submit report to Deputy Director concerned.

(Contd..)
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(f)  The lessee shall keep all records pertaining to Quarry Plan or feasibility report,
working plans, sections and other related documents at quarry site and produce
readily to the inspecting officer.

(viii) Quarry Closure:

During or after the extraction of the minerals, a lease holder or permit holder shall
take necessary steps for reclamation of the quarried out area as per scrutinized
progressive quarry closure or final quarry closure Plan or feasibility report.

The compliance of quarry closure shall be by a lease holder for (31) minerals, existing
minor minerals, Granite and Marble or by a lease holder or permit holder in respect of
Gravel, Ordinary Earth, Rehmatti, Morrum, Shingle, Chalcedony Pebbles and Gypsum
shall:

a) Furnish Financial Assurance of Rs.25000/- per Hectare in shape of Letter of
Credit/Bank Guarantee from any Scheduled Bank drawn in favour of Assistant
Director concerned at the time of execution of lease deed or obtaining permit.

b) Release of financial assurance shall be effective upon the notice given by the
lessee or permit holder for the satisfactory compliance of the provisions
contained in the mine closure Plan or feasibility report.

c) The quarry lease holder or permit holder shall not abandon a quarry or a part
of quarry or permit area during the subsistence of lease or permit except with
prior permission in writing from the Deputy Director.

d) The every quarry lease holder or permit holder shall send to the Deputy
Director a notice of his intension to abandon a quarry or a part of a quarry
atleast 90 days before the intended date of such abandonment.

e) The every quarry lease holder or permit holder shall not abandon the quarry or
part thereof or permit area unless a final quarry closure Plan or feasibility
report duly scrutinized by the Deputy Director as the case may be is
implemented.

f)  The Deputy Director may by an order in writing reject abandonment proposal
or allow as the case may be to be done with such modifications may specify in
the order.

g) The every quarry lease holder or permit holder shall have the responsibility to
ensure that the protective measures contained in the quarry closure Plan or
feasibility report have been carried out in accordance with the self certified
Quarry Closure Plan or feasibility report.

4) For Rule 9, the following shall be substituted namely:-

9. Authority to grant quarry lease or permit:- (i) Every application for grant or
renewal of quarry lease for (31) minerals, Marble and Granite and existing minor
minerals except Ordinary Sand, in respect of any land shall be made to the Assistant
Director in whose Jurisdiction the land lies. In respect of Ordinary Sand the grant shall
be as per Telangana State Sand Mining Rules, 2015 and amendments from time to
time.

(ii) The Director shall be competent authority to grant prospecting license or quarry
lease for (31) minerals and Granite and Marble; the Deputy Director shall grant quarry
lease or permit for existing minor minerals.

(iii) No quarry lease shall be granted in respect of areas covering any tank or river
bed, irrigation or drainage channel and of lands under the control of the Public Works
Department, a municipality, or a local authority except after consultation with the
Executive Engineer of the Division or the River Conservator, or the Commissioner of
the Municipality or the Block Development Officer of the Panchayat Samithi or the
concerned Executive Officer appointed under Section 30 of the Andhra Pradesh Gram

Panchayats Act, 1964, as the case may be.
(P.T.0.)
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(iv) In respect of minor minerals such as Building Stone, Rough Stone or Boulders or
Road Metal or Ballast, Gravel, Ordinary Earth, Rehmatti, Morrum, Shingle, Chalcedony
Pebbles, Ordinary Clay and Silt which are worked to meet the immediate or timely
requirements, the Deputy Director may permit to carry on extraction subject to
compliance of these rules.

Provided that the permit granted under sub-rule (iv) shall in no case be for a period
more than sixty days. :

Provided further that a quarry lease or permit in respect of minerals located in
reserve forest land shall be granted subject to clearance from Forest Department as
per the Forest Conservation Act, 1980 and amendments from time to time.

5) In Rule 10 for sub rule (1), the following shall be substituted, namely:

(1):- (i) Categorization of minor minerals:- The minor minerals are categorized as
follows:

(31) minerals Agate, Ball Clay, Barytes, Calcareous Sand, Calcite, Chalk,
China Clay, Clay (others), Corundum, Diaspore, Dolomite,
Dunite or Pyroxenite, Felsite, Feldspar, Fire Clay, Fuchsite
Quartz, Gypsum, Jasper, Kaolin, Laterite, Limekankar, Mica,
Ochre, Pyrophyllite, Quartz, Quartzite, Sand(others), Shale,
Silica Sand, Slate and Steatite or Talc or Soapstone

Granite and Marble Granite useful for cutting and polishing Colour and Black;
Marble

Existing minor minerals | Building Stone; Rough Stone/Boulders; Road Metal & Ballast;
Dimensional Stone used for Kerbs & Cubes; Limekankar/
Limestone used for making burnt lime; Limeshell; Mosaic
Chips; Morrum/Gravel & Ordinary Earth; Ordinary Sand/Sand
manufactured from Boulders useful for Civil Construction;
Shingle; Chalcedony Pebbles; Fullers Earth/Bentonite;
Shale/Slate; Rehmatti; Limestone Slabs; Colour, White,
Black; Ordinary Clay, Silt and Brick Earth used in -the
manufacture of Bricks including Mangalore tiles.

(ii) Seigniorage fee or dead rent:- When a quarry lease or permit is granted under
these rules, the seigniorage fee or dead rent whichever is higher, shall be charged on
all minor minerals despatched or consumed from the land at the rate specified in
Schedule-l and Schedule-ll as the case may be inaddition to other statutory
requirements under these rules.

6) In Rule 12, after Sub-rule (3) at the end, the following shall be added, namely :

On receipt of proposals for grant of quarry lease or permit, the Deputy Director shall
take an inprinciple decision proposing grant for the precise area as per the preference
under Sub-rule (3) and issue notice to the applicant for submission of scrutinized self
attested quarry plan or feasibility report, Environmental Clearance, Consent for
Establishment within six months or period extended on merits on a case-to-case basis,
but within one year from the date of issue of first notice. If the applicant fails to
comply with the notice within one year, the application shall be rejected duly
withdrawing the notice.

7) In Rule 12, after Sub-rule (4), the following shall be substituted, namely:

(4) (i) Every application for renewal of quarry lease for (31) minerals, Granite and
Marble shall be filed by the lease holder twelve months before the expiry of lease and
no renewal of quarry lease shall be granted without obtaining scrutinized self attested
quarry plan, Environmental Clearance, Consent for Operation.

(ii) The Director, on receipt of proposals for renewal of quarry lease shall issue notice
to the applicant for submission of scrutinized self attested quarry plan, Environmental
Clearance, Consent for Operation within six months or period extended with due
consideration of merits on case-to-case basis, but in any case not later than the

expiry of the lease period.
{Contd..)
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(iii) The applicant shall comply with the submission of scrutinized self attested
quarry plan, Environmental Clearance, Consent for Operation and obtain the renewal
of quarry lease before the expiry of lease period. If the applicant fails to do so, no
quarry operations shall be permitted beyond the expiry of lease period, till the
renewal of quarry lease is obtained and enters into renewal lease deed.

(iv) Wherever an applicant fails to obtain renewal of quarry lease within twelve
months from the expiry of lease period, the Director shall reject the renewal of
quarry lease application duly withdrawing the notice and the area held under quarry
lease may be considered for fresh allotment.

Provided that the Director, by order may relax the twelve month period for filing of
renewal application but in any case it shall not beyond the expiry of lease period, but
no quarrying operations shall be permitted after the expiry of lease period till the
renewal of quarry lease is obtained by the lease holder.

8) In Rule 12, after sub rule (6) the following shall be added, namely:
(7) Processing of prospecting license application for (31) minerals:

(i) The prospecting licensee shall pay Rs.1000/- (Rupees one thousand only) per
Hectare per annum towards prospecting fee at the time of execution of license deed
and for the subsequent years one month in advance every year alongwith land
assessment and cess on land assessment as per prevailing rates. The licensee shall
deposit an amount equal to one year prospecting fee towards security deposit for
observation of terms and conditions of the licensee.

(i) The prospecting licensee shall carry away a maximum quantity of 50 Metric
Tonnes in respect of 29 minerals and 10 Tonnes in respect of Jasper and Mica
respectively during the entire period of prospecting license after payment of
seigniorage fee exclusively for research and development studies including qualitative
and testing purpose(s).

9) For Rule-13, the following shall be substituted, namely :-

13. Disposal of applications:- (1) The applications for the grant of quarry lease in
respect of existing minor minerals shall be disposed of by the Deputy Director
concerned as per Rule 12. The Deputy Director concerned shall reject the applications
in the event of default on the part of the applicants for not attending inspection or
survey or non-submission of Mineral Revenue Clearance Certificate or any other
material papers as required by Deputy Director. The lease deed shall be executed
within ninety days from the date of grant or within such further period as the Director
may allow in this behalf provided the grantee applies for extension of time within
thirty days from the date of expiry of the period stipulated for execution. Such
extensions can be granted by the Director not exceeding two times and such time not
exceeding thirty days. If no lease deed is executed within the stipulated period or
extended period due to any default on the part of the applicant, the authority who is
competent to grant quarry lease shall revoke the order granting lease.

Provided that any such application may be entertained for the first time even after
the prescribed period specified above, if the applicant satisfies that he had sufficient
cause for not making the application within the specified time.

(2) Every application for the renewal. of a quarry lease shall be accompanied by a
Treasury or Bank challan for rupees one thousand and five hundred in token of
remittance towards application fee and check survey, made at least twelve months
before the expiry of the period of lease to the Deputy Director and it shall be
disposed of before the expiry of the lease period.

Provided that where the renewal of quarry lease application is filed as per Rule
13(2) or in relaxation of the stipulated period but it shall not be before the expiry of
lease period by the Deputy Director in writing and not disposed off before the expiry

(P.T.0.}
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of the lease, the quarry operations beyond the lease period shall be stopped till the
renewal of quarry lease is granted by the Deputy Director. However, the Deputy
Director by all means shall dispose of the renewal of quarry lease application within
twelve months from the date of expiry of lease period.

Provided further that where the renewal of quarry lease application has been
filed within the stipulated period as per the provisions prior to the amendment of the
rules, quarrying activity shall not be permitted beyond the lease period or wherever
being continued under deemed renewal clause shall be stopped forthwith, till the
applicant obtains renewal of quarry lease orders as per amended rules and enters into
renewal lease deed.

Provided further that where the renewal of quarry lease application has been
filed within the stipulated period as per the provisions prior to the amendment of the
rules and if the applicant fails to obtain renewal of quarry lease as per amended rules
beyond twelve months from the date of expiry of lease period, the competent
authority shall reject the renewal of quarry lease application duly withdrawing the
notice and the area held under quarry lease may be considered for fresh allotment.

(3) The Deputy Director shall grant renewal of quarry lease for a further period as per
Rule-15 till exhaust of mineral provided the lease holder carried quarry operations as

follows:

i) No record of violation of Rules and breaches of terms and conditions of lease
deed.

ii) Systematic development of quarry with effective waste management and
conservation of mineral.

iii) Investment on development of transport and establishment of a value added
industry.

iv) Implementation of Progressive Quarry Closure Plan.

v) Adoption of latest quarrying techniques and generation of employment.
vi) Measures of social responsibility.
vii) Any other information envisaged by the Deputy Director for grant of renewal.”

10) For Rule-15, the following shall be substituted, namely: -

“15 (i) The period of quarry lease for all minor minerals except Gravel, Ordinary
Earth, Rehmatti, Morrum, Shingle, Chalcedony Pebbles, Gypsum and Sand, the period
of lease and their renewals shall be 20 years.

- (ii) In case of Gravel, Ordinary Earth, Rehmatti, Morrum, Shingle, Chalcedony Pebbles
and Gypsum, the period of lease and their renewals shall be 5 years.”

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

JAYESH RANJAN
PRINCIPAL SECRETARY TO GOVERNMENT & CIP (FAC)

To

The Commissioner of Printing, Stationary & Stores Purchase (Ptg. Wing) Hyderabad.
(He is requested to publish the above Notification in the Extra-Ordinary issue of

Telangana Gazette, and arrange to send 50 copies of the same to Government in
Inds. & Comm. (M.1) Dept.,).

The Director of Translation, Telangana, Hyderabad. (He is requested to furnish the
Telugu version of the Notification direct to the Commissioner, Printing,
Stationary & Stores Purchase (Ptg. Wing), Hyderabad).

The Director of Mines and Geology, Telangana State, Hyderabad.

The Vice Chairman & Managing Director, Telangana State Mineral Development
Corporation Ltd., Hyderabad.

(Contd..)
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All the District Collectors/Joint Collectors in the State of Telangana.
The Irrigation & CAD Department.
The Transport, Roads & Buildings Department.
The Panchayat Raj & Rural Development Department.
The Revenue Department.
The Director General of Police, Hyderabad.
The Commissioner of Rural Development, Hyderabad.
The Commissioner of Transport, Hyderabad.
The Commissioner of Panchayat Raj, Hyderabad
The Director, Ground Water Department.
The Member-Secretary, Telangana State Pollution Control Board, Hyderabad.
The Engineer-in-Chief, Irrigation Department.
Copy to:
P.S. to Principle Secretary to Hon’ble Chief Minister.
P.S to Hon’ble Minister (IT, MA&UD,1&C)
P.S. to Hon’ble Minister for Panchayat Raj & Rural Development.
P.S. to Hon’ble Minister for Irrigation.
P.S. to Chief Secretary to Government.
P.S. to Principal Secretary to Government & CIP (FAC),
Industries & Commerce Department.
The Joint Directors/Deputy Directors/Assistant Directors of Mines and Geology
through the Director of Mines & Geology, Hyderabad.
The Law (F) Department.
The General Administration (Cabinet) Department.
Sf/Sc.(C.No.8613/M.1(1)/2015)

//FORWARDED::BY ORDER//

SECTION OFFICER



FORM-W
(See Rule 7-B)
FORMAT FOR PREPARATION OF QUARRY PLAN/SCHEME OF MINING/FEASIBILITY
REPORT INCLUDING PROGRESSIVE/FINAL QUARRY CLOSURE PLAN

As per Rule 7-B, quarry plan shall incorporate tentative scheme of quarrying and
annual program and plan for excavation from year to year for 5 years and the format

is based on the above concept alongwith the other provisions.

All years are financial years except for fresh grant cases where it is I, Il, lll, IV and V
year. Quarry Plan/Scheme of quarrying (review of the Quarry plan) is to be prepared

lease-wise.

If more space is needed to fill out a block of information, use additional sheets and

attach to the form.

All the plans and sections may be in accordance with MCDR, 1988 and MMR, 1961.

1.0 General

i) |[Name of applicant/lessee:

ii) |Address:

District

State

Pin code

Phone

Fax

Mobile No.

Email Id

iii) [Status of applicant/lessee:
Private-  Individual/Co-operative Association/Private]
Company/Public  Limited Company/Public Sector
Undertaking/Joint Sector  Undertaking/Other (Please
specify)

iv) Mineral (s) which is/are included in the prospecting
license (For Fresh grant)

v) Mineral (s) which is/are included in the letter of
intent/lease deed

vi) Mineral (s) which is the applicant/lessee intends to mine

vii) [Name of a person employed under clause (c) of Sub Rule
(1) of Rule 42 of MCDR, 1988 preparing Quarrying Plan
Address

Phone No.
Mobile No.
Fax No.
Email. ID

Designation
Date of appointment
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2.0 LOCATION AND ACCESSIBILITY

Lease Details (Existing Quarry):

Name of Mine

Lat/long of any boundary point

Date of grant of lease

Period /Expiry Date

Name of lessee

Postal Address

Telephone No.

Fax No.

Email ID

Mobile No.

Details of applied/lease area with Precise area demarcation
lease sketch duly certified by the State Government
alongwith complete demarcation report giving co-ordinates
of all boundary pillars.

Forest Non - forest

Forest(specify) Area(Ha) | (i) Waste land Area(Ha)
Division, Range, (ii) Grazing land

Beat and (iii) Agriculture land
Compartment (iv) Others (specify)

Total lease area/applied area

i)

District & State

iif)

Taluka

iv)

Village

Whether the area falls under Coastal Regulation Zone (CRZ)? If
yes, details thereof.

vi)

Existence of public road/railway line, if any nearby and
approximate distance

vii)

Topo-sheet No. with latitude & longitude of all corner
boundary point/pillar

viil)

Attach a general location map showing area and access routes.
It is preferred that the area be marked on a Survey of India
topographical map or a cadastral map or forest map as the case
may be. However, if none of these are available, the area may
be shown on an administrative map.
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3.0

Technical details:

Introduction

i)

Infrastructure and communication

iii)

Geology and Exploration

Physiography

Topography

Regional Geology

Geology of the area

Details of prospecting/mining already carried-out

Estimation of geological reserves

Geometry of the deposit

Method of estimation of reserves

Categorization of reserves:

a) Total geological reserves

b) Reserves in UNFC Code

¢) Reserves blocked under buffer zone

d) Reserves blocked under sloops

Total mineable reserves:

a) Extraction of market grade reserves.

b) Recovery (proved)

c) Recovery (probable)

d) Life of mine

Economic marketable reserves

Mining:

Method of mining

Beneficiation (If required)

Drilling & Blasting

Production proposed for five years

Men & Machinery

Details of stockyard, Non-saleable stock, waste

dump, Site services, Explosive magazine, etc.

vi)

Market analysis

vii)

Waste management plan

Measures to be adopted for solid waste

Liquid waste (Measures to control mine drainage,

runoff from waste dumps)

viii)

Environmental management plan

Baseline information

Existing land use

pattern Water regime
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Flora & Fauna

Quality of air, ambient noise level and

water Climatic condition

Human settlements

Public buildings, places & monuments

Whether the area partly or fully fall under notified
Water (Prevention & Control of Pollution) Act, 1974

X)

Environmental impact assessment

Land degradation

Air quality Noise

levels. Vibration

levels Socio-

leconomics

X)

Environment management

Temporary utilization of top soil

Year-wise proposal for reclamation of land affected by
mining activities in first/subsequent five years In

case of abandoned quarries/pits, proposal for uses
reservoir, size, water holding capacity and its
utilization

Programme for afforestation year-wise for the first]
years indication the No. of plants with name of species
to be afforested with extent of area.

Stabilization and vegetation of dumps alongwith waste
dump management year-wise.

Measures to control erosion/sedimentation of water|
courses

Treatment and disposal of water from mines

Measures for minimizing adverse affects on water
regime.

Protective measures for ground vibrations.

Measures for protecting historical monuments and for|
rehabilitation of human settlements likely to be
disturbed due to mining activity.

Socio-economic benefits arising from the mining.

Site services

Any other information
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Form - W(A)
(See Rule 7-B)
SELF CERTIFICATION BY THE APPLICANT

I son/daughter/wife/Managing Director/Managing Partner/

Proprietor of . being lessee/owner/nominated owner/legal »

heir of . (Name of proposed mine/lease) over an area of

............................ . Ha Located in Sy. No...........Village ............ Mandal
Of s Police Station in the State of

...............................

I do solemnly certify that the information furnished in the quarry plan/scheme
of mining/feasibility report is correct and based on the facts to the best of my
knowledge and nothing has been concealed/ suppressed/ circumvented/
misrepresented during preparation of document which may directly or indirectly

affect the implementation of the document for execution of the work in the field.

I also do hereby certify that all the rules and regulations viz., the Telangana
State Minor Mineral Concession Rules, 1966 alongwith Mines Act, 1952 rules made
thereunder, Granite Conservation and Development Rules, 1999, Marble Conservation
and Development Rules, 2002, Mineral Conservation and Development Rules, 1988 and
Metalliferous Mines Regulations, 1961 have been taken into consideration and nothing
in contravention to above referred rules have been furnished in the quarry
plan/scheme of mining/feasibility. | am also fully aware that | am solely responsible
for implementation of proposals furnished in the document for which the self
certification is being signed by me in the document. | stand fully responsible and
liable to face the consequences, legal or otherwise as laid down in the statutes or any
penalty or fine as may be imposed or ordered by the competent authority for any kind

of breach or failure in implementation of the proposals contained therein.

(Name & Signature of the owner/lessee)
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Form - W(B)
(See Rule 7-B)

RECOGNIZED PERSON CERTIFICATE

The provisions of the Telangana State Minor Mineral Concession Rules,
1966 alongwith Mines Act, 1952 rules made thereunder, Granite Conservation
and Development Rules, 1999, Marble Conservation and Development Rules,
2002, Mineral Conservation and Development Rules, 1988 and Metalliferous

Mines Regulations, 1961 have been observed in the preparation of the Quarry

Plan/Scheme of Quarrying for (Name of Mine) Mine over an
area of (area in  Ha).oon...... Ha, of M/s (Name of
Owner/Company/Organization)...............o......... In (Village name) ...
P.O. (Post office name) . District (District Name)

. of (State name) ..................... State and whenever specific

permissions are required, the applicant will approach the concerned

Government authorities as appropriate.

The information furnished in the Quarry Plan/Scheme of Quarrying/Feasibility
Report is true and correct to the best my/our knowledge. 1/we abide by any
order passed by Mines & Geology Department, if any contravention of Act &

Rules is found in this matter.

(Name of RQP)

| - Tl .
Date: e, 5
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GOVERNMENT OF TELANGANA
DEPARTMENT OF MINES & GEQLOGY:HYDERABAD

From: To:
G. Shravan Kumar Reddy, M.Sc., Tech,, 1) Mfs BNR Stone Crushers,
Dy. Director of Mines & Geology, Mg. Ptr: Sri B, Nanda Reddy,
Hyderabad. H.No. 17-1-386/1/88,

SN Reddy Nagar Colony,

Champapet, Hyderabad - 079,

2) S T. Devendhar, RGP
H.No, 2-2-86, Second Floor,
Beslde RL Reddy Chicken Center,

5i Nagole, Hyderabad - 500 068.
ir,

Sub:- Mines & Quarries - Application for quarry plan for Stone & Metal over

an extent of Ac, 24.80 in Sy. No. 268 of Chinnaraviryala Vg,
Abdullapurmet Mdi, Ranga Reddy District - Filed by M/s BNR Stone
Crushers - Quarry plan submitted - Scrutinized - Regarding.

Ref:- 1) G.0.Ms. No. 37 of Ind. & Comm, (M-1} Department, Dt: 26-07-2016,

2) Application Dt: 12.12.2017 from M/s BNR Stone Crushers along with
the Draft Quarry Plan,

3} T.0. Notice No. 4977/QP/RR/2017, Dt: 20.12.2017 issued to the
applicant & RQP.

4) Lr. dt: 23.12.2017 from RQP along with falr coples of Quarry plan,

EE SRS S5

In exercise of the powers conferred under Rule 7- B (vii} (a) of TSMMC Rules
1966, the quarry plan prepared by Sri . Devendhar, RQP for Stane & Metal over an
extent of Ac. 24.90 in Sy, No. 268 of Chinnaraviryala Vg, Abdullapurmet Mdi, Ranga
Reddy District in favour of M/s BNR Stone Crushers Is scrutinized and informed that
1. The scrutiny is without prejudice to any other laws applicable to the quarry plan
area from time to time whether made by the Central Government, State
Government or any other authority,
2. The Scrutinized authority does not owe the responsibility with regard to wrong /
insufficient information furnished or erraneous certificate made by the applicant or
RQP if any.
3. The applicant and RQP are responsibile for Conceated /Suppressed FCircumvented
/Misrepresented the quarry plan which may directly or indirectly affect the
implementation of the Scrutinized quarry plan for execution of the work in the feld,

4. The prior permission from the concernsd authorities shall be obtained whenever and
wherever it is required,

Encl: Scrutinized Quarry Plan

Yours faithfully,

Dy. Director bf Mines” Geology,
@Ydamhad agfé'n::ﬂyderaba&

Copy submitted to the Director of Mines & Geology, Hyderabad for favour of
information.

Copy to Asst, Director of Mines & Geology, Ranga Reddy District along with orlginal
Challan No0.250773, Dt. 21.02.2017 for Rs.5000=00/- for reconcillation and
scrutinized quarry plan for necessary action as per Rules and Reguiations.

oudartteu wiur udmsS
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Acknowleduement Stip for TOUR applieation
Aprit 11, 2008 1230 P

Fram: mopiorg-oeld pic.n

Tor barstone Gy aslexcon

¢ 1;‘02‘:2%*1 isz:‘g;:s‘ .l‘%’t%x\i;k
Acknowledgemant Slip for TOR

This is o acknowledge that the proposal has heen successfully uploaded on the
portal. The preposal shall be examined by MS of SEIAA to ensure that required
information has been submitled, An email will be sent for seeking additional
information , if any, within 5 working days. Once verified, an acceptance feltar shall be
issued to the project proponent |

Following should be mentioned in further correspondence

1. Proposal No. . SIATGIMINR41152018

Z. Category of the Proposal 1 Non-Coal Mining

3. Project/Activity applied for : 1(a) Mining of minerals

4, Name of the proposal ~: M/s.BNR Stone Crushers - 10.07 ha
§, Date of submisslon for TOR.; 11.Apr.2048

8. Name of the Project propon"e;nt a!éng with contact details

a} Name of the proponent : BNR STONE CRUSHERS

b} Mohile No. 1 9849391244
¢} State : Telangana
¢} District : Rangareddi
e} Pincode : 501505

. LR USLZEBMBRD 150705 _uts 6a000 107

141
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Essential Details Sought

Status

Proposal No. Essential Details { :“:E‘,




O
7 i »
Z mw‘gmm BNR SMU <bnrsmu2345@gmail.com>

M/s.BNR Stone Crushers - 10.07 ha or 24.90 Acres (12.0 Acres in Block No. 26A & 27A, 8.0 Acres in Block No. 26B & 27B and Acr 4.90 gts in Common Area) ,
Survey No. 268, Chinnaraviryala Village, Abdullapurmet Mandal, Ranga Reddy District, Telangana State

Sathish Kumar <jsathishkumar543@gmail.com>

Tue, Apr 5, 2022 at 5:13 PM
To: BNR SMU <bnrsmu2345@gmail.com>

ment impact Assessment

Authority
Telangana

Home Services Blog  Contactts

Proposal No : ..wgmmgmﬁgww State 1 Telangana Date of . 054p @ IppR
File Ho ¢ SIAJTG/MIN/24115/2018 District  :  Rangareddi Submission s e o
Proposal Tehsit i Hayathnagar

Hame

Non-Coal Mining BNR STONE CRUSHERS Under examination
of SEAC

Commen Areal, Survey No.
268, Chinnaraviryala Yillage,
Abduliapurmiet Mandal, Ranga
Reddy Distrit, Telangana
State

Thanking you,
with regards

SATHISH KUMAR JAMPULA

M/s. TEAM Labs and Consultants
B-115,116,117 & 509, Annapurna Block,
Aditya Enclave, Ameerpet,

Hyderabad -\500 038. Telangana State
Land Mark: N r Mytrivanam Building
Phone: 040 - 23748555/616

Mobile No. +91 9703962204

“*Go Paperless. Save Paper. Save Trees. Plant a Tree™**
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